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PARLIAMENT OF INDIA
Monday, 12th February, 1951,

The Hotse met at a Quarter to Eleven
of the Clock.

LMR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

CONSTITUERT ASSEMBLY FOR JAMMU
AND KASHMIR STATE

*1347. Shrl lhj Kumr Wil the
Minister of be pleased to state
when the pro| Constituent Assern-
bly to di the future of the
Jammu and Kashmir State is likely to
assemble?

'nel\lhhter of States. Transport
and Rallways (Shri : No
date has yet been

Shri Raj Kaswar: Will the
ed Constituent Assembly for Kashmir
be a sovereign body and will it be eng

Kashmir State?

Shri Gopalaswami: The Constituent
Assembly will frame the -Constitution
for the State, It will be sovereign to
the extent of the powers needed for
the framing of the Constitution.

Shri Raj Kanwar: Was the Jammu
and Kashmir State before the parti-
tion of the country. with regard to its
political relations with the then Gow
ernment of the day, treated on the
same lines as any of the other former
Indian States, or was it treated
differently from other Indian States?
In other words, did the Government
of the day exercise powers of para-
mounicy over Jammu and Kashmir
State exactly in the same way as it
g:{:isged in respect of other Indian

302 PS.
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Shri Gopalaswami: Does the hon.
Member refer to the time at whjeh
the partition ook place?

Shri Raj Kanwar: Before the Parti-
tion.

Shri Gepalaswami: Kashmir was on
the same footing as other Indian

s,

Shri Rll{km'nr How many Mem-
bers are likely to be appointed to this
Constituent Assembly, how many of
them are likely to be elected
and how many. if at all, nominated?

Shri Gopalaswami: There will be a
Member for a population of about
40,000, They will all be elected.

Sardar B. 8. Man: Is it not a fact
that so far as the foreign relations are
concerned, it is a central subject with.
the Government of India?

Shri Gopalaswami: It is a Central
subject today.

Mr. Speaker: It is very clearly stat~
ed in his first reply.

ir State including what is on
the other side of the cease-fire line?

Shri Gopalaswami: The Constituent
Assembly that will be convened will
be for the whole of the State, but
whether that portion of the State
which is now under occupation of the
Azad Kashmir people or istan wilY
be effextively tepresented in the Consti--
tuent Assembly is another matter.

Shri Kamath: As ds the modal--
ities of the election as it beén left
completely the Government of”

JammuandKnhmirStaﬁeoramwey
being done in consultation with the:
Central Government?

Shri Gopalaswami: As regards. the-
main question about representation,
the adequacy of it, the manuer of it,.
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the franchise and so on, matters have
been settled in consultation with the
Government of India.

Sardar B. S. Man: As admitted by
the Government will it be competent
now for Jammu and Kashmir Consti-
tuent Assembly to decide the issue
whether to accede or not to accede to
the Indian Government?

Shri Gopalaswami: There is nothing
which can prevent a  Constituent
Assembly from pronouncing itself upon
that question.

Shri T. Husain: Will the people of
those parts of Kashmir which are in
Pakistan be invited by the
Government to send their representa-
tives to the Constituent Assembly?

Shri wami: 1 have no doubt
the Kashmir Government will welcome
sueh representatives, but whether their
wish is going to be implemented is
another matter.

INTERNATIONAL AIR PORTS IN INDIA

+1348. Shri A. C. Guha: Will the
Minister of Communications be pleas-
ed to state:

(a} what are the international air-.

ports in India;
(b) what are the regular interna-
tional passenger services touching

(c) the average number of passen-
gers passing through such air-ports
every month?

The Dcm! Minister of Communi-
cations (8 Khurshed Lal): (2) and
{¢}. The designated international air-
ports and the average number of
passengers passing through them every
month during 1950 are:

(iy Bombay (Santa Cruz) 11.676

(i) Calcutta (Dum Dum) 33,347

‘titi) Delhi (Palam) 4.833

(b) I lay a statement on the Table
of the Houge [See Appendix XL
‘annexure No. 14.]

Shri A. C. Guha: May 1 know what
is the total revenue collected from all
the aerprromes?

Shri Kburshed Lal: I require notice.

Shri A. C. Guha: What is the fotal
revenue collected from each of these
three aerodromes?

Ghri Khurshed Lak That too does
pot arise out of this question.

et wiwa vw . w11 A ofy
& gy e g G899 & e
& fprd S E?

fLala Achint Ram: Will the hon.
Minister be pleased to state as to how
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many of these passengers belong to
Pakistan?]

W WEY @ws gy A AL 9
wesfgar wofear arag T £ 1

{Shri Khurshed Lal: I have got no
separate figures with me.}

Shri Sidhva: In view of the fact that
the largest number of passengers pass-
ed through Dum Dum. namely 33,347
as against 11,676 in Bombay. is it con-
templated to build a new aerodrome
with all the facilities required for the
passengers? I so, when is it going
10 be buiit?

Shri Khurshed Lal: In Dum Dum
we are already constructing a new
runway.

Shri A. C. Guha: Has it come to the
notice of Government that there is too
much congestion of passengers and
aeroplanes in Dum Dum, and if so,
what steps have been taken to relieve
the congestion?

Shri Khurshed Lal: To relieve the
congestion alternative arrangements
have been made at Barrackpore and
:g the freight trafic have been divert-

Shri Khurshed Lal: They have to
pay landing and take off charges.

Shri Sidhva: 1 put a question
whether in view of the large number
of passengers passing through the alr-
E:t. Government contemplated bulld-

a new aerodrome. 1 did not hear
the reply properly.

Mr. Speaker: He has already stated
that he had made certain arrange-
ments.

Shiri Khurshed Lal: We are aiready
constructing a new big runway at
Dum Dum and ailso in order to relieve
the congestion there, we have divert-
ed the freighter service {rom that aero-
drome io Barrackpore,

CeENTRAL JUTE RUSEARCH  STATION

*1349. Prof. 8. N. Mishra: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) whether it is a fact that Gow-
ernment have decided to establish a
Central Jute Research station near
Titagarh, elght miles from Calcutta;

(b) it so, the estimated expenditure
involved? penaiin
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The Deputy Minister of Food amd
Agriculture (Shri Ras):
(a) Yes. The Government of West
Bengal have made available to the
Indian Central Jute Committee free of
cost 101 acres of land at Nilganj near
Barrackpore about 19 miles from
Calcutta for this purpose.

ib)} The estimates of expenditure
have not yet been finally drawn up. _

Prof.-S. N. Mishra: May 1 know
whether any contributions have been
made by the jute industry?

* Shri Thiramala Rae: I have not got
information on that. | want notice.

Prof. §. N. Mishra: May ] know to
what extent progress has been made in
this connection. whether the necessary
plant has already been imported or
anything has been done in this regard?

Shri Thirumala Rao: After the Parti-
tion, towards the beginning of 1948
a new Jute Marketing Research In-
stitute was set up with a nucleus from
the laboratories in a rented house at
Hooghly. Now a 101 acre farm has
been provided by the West Bengal
Government and the Institute is now
being shifted to the new place.

8hri A. C. Guba: Is it not a fact that
the Central Jute Committee, which is
in existence so long. conducted some
research in jute?

Shri Thirumala Rao: Yes. it is a
fact, Sir.

Shri A. C. Guba: Is it only trans-
ferring all those functions to this new
Research Station or some additional
function is to be given t{o them?

Shri Thirumala Rae: All' research
work and development of jute is con-
ducted by the Central Jute Committee
v.}i_t{\ !ti!.\e assistance of the Government
of India.

Shri Chattopadhyay: May I know
whether in the existing Jute Research
Institute any research has been made
in order to cure jute of its water habit?

Shri Thirumala Rao: I want
of that particular question. ant motice

Mr, Speaker: Next question.

PRODUCTION AND IMPORT OF SuGAR

Shri Sidhva: (a) Will the
Minister of Food and be
fol:al“ed mgo c:itate ;vhnt has beer:‘ the
production of sugar from Jamu-
ary to December, 19507
(b) Is there surplus after allot-
ment to vvsﬂm:ngtam? )

c) I go, how is the surplus goi
to(bedktrlbuted? o ue going
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(d) What is the sugar position for
the year 19317 ) )
(e) Do Government intend tv im-
port any sugar during the current
¥

year? .

(f) Is any increased production ex-
pected during this vear compared to
the previous year? .

The Deputy Minister of Food and

ok (g.‘hx:n Thiramala ?u):
(a) production year is takem
from l’g‘ar November to 3ist October.
During the year ending October 1950
the total production was §.76.110 tons

(b) Yes. As against 9.76,110 tons
produced during 1849-50 and 5.530 tons
imported, 955,800 tons were allotted
to State Governments for consumption
from 15th December 1949 to 30th Nov-

Oral Answers

ember 1950 leaving a surplus of 25.860

tons on 1st December, 1950.

(¢) The surplus will be allotted to
State Governiments against their con-
sumption quotas for 1951, .

(d) It is expected 10 be better than
last vear.

(e) Government have no intention

at present of importing any sugar ex-.

cept the unshipped quantity purchas-
ed in 1950,

~  (f) Yes.
Shri Sidhva: May I know whether
the ingtructions of the Ministry are

that after procuring for the rationed
areas, the rest of the quantity should

»

be soid free and how many States have
Governm

agreed to the Centra}

ent’s
proposal?

Shri Thiramals Rae: The policy of

the Government has been declared that -

afte!; the reqttnirgnems olf the m%mem—
men! are met, the surplus uction
can be sold in the free marke‘; and that

can be decided only after the produe- .

tion season-Is over. This is the policy
announced by the Central Government.

Shri Sidhva: I want to know. Sir...

Mr. Speaker: How many State Cov-
ernments have agreed? '

Shri Thirum:
States have agreed.

Shri Sidhva: What is the total ‘con-

sumption that is estimated during 1951,

on the estimate of 1950?

Shri Thirumala Ras: Total:
tion is computed in
the consumption

years. i
= ol
Shri : Hes Jovernment
quota of sugar p thon 50 Al
by the factaries when have

ala Rae: A}most all the.
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Shri Thirumala Rao: We have not
permitted private sales in the marke
Shri J. R. Kapoor: Have some of the
factories completed their p: -
quota of 107 per cent. of the last year’s
production?

Shri Thirumala Rao: The crushing
season is not yet complete to arrive
at the figure.

Shri Jhanjhunwala: In how many
- States are there free sales at present?

Shri Thirnmala Rao: There is no free
sale in any State.

Pandit M. B. va: Is there any
free market for the sale of sugar in
Delhi? If so. what is the rate at
which sugar is selling?

Shri Thirumala Rao: 1 want notice
of that question.

Shri T. N. Singh: Could the hon.
Minister give me information as to
what- amount is allotted to the Confec-
tioners in the Delhi province itself and
what proportion does that bear to the
quantity given to individual con-
sumers?

- Shri Thirumala Rao: I want notice
for details of these figures.

Shri Poonmacha: What is the un-
shipped quantity of sugar that is yet
expected in India? -

Shri Thirumals Rao: About 40,000
tons are still expected.
Shri Goemka: May I know what is

the un-shipped quantity for the year
19507

Mr. Speaker: That is exactly the
question which he answered just now.

; Goenka: What is the total
quantity purchased in the year 1850 for
knpoﬂmmmmwhaththe%umﬁ
migged.andwhatis!hequmty
{0 shipped?

tons. were purchased of w 19.800
tons were imported; the
quantity remains to be imported.

Shri Sidhva: May I know whether
the full quota allotted to the aerated
waters manufacturers has been suppli-
ed last year?

/e Thiramala Rao: I want notice
of the question.
Mr. Speaker: Next question.
Surl Goenka: One question, Sir.
Mr. Speaker: Next question.
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SUGAR FOR AJMER

«1351. Pandit M, B. Bhargava: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quota of sugar allotted to
the State of Ajmer in the year 19850;

(b) the quantity of sugar actually
released to the various ration shop-
keepers in the State of Ajmer up lo
31st December, 1850, and the quantity
of sugar actually distributed Ry them
to the consumers;

(c) the quantity of sugar allotted
to the halwais, confectioners, tea-,
vendors and other establishments in
the State of Ajmer, in the city of
Ajmer and in the rest of the State of
Ajmer and what percentage does this
quantity form of the total quota allot-
ted to the State;

(d) whether the State authorities
have got any machinery to check as
to whether the quota allotted to es-
tablishments mentioned in part (c¢)
above is actually consumed by them,
and does not disappear in the black~
market; and

(e) whether the Ajmer rationing
authority or the anti-corruption de-
partment have held any enquiry re-
garding the actual consumption of
sugar and sale of sweets by the con-
fectioners and halwais, and if not,
why not?

The Deputy Minister of Food and
(Shri Thirumsia Rao):

(a) 4779 tons. As there was no con-
trol on sugar in 194849, no quota of
sugar was allotted to the State during
that year. But when sugar was frozen
in September, 1949, a quantity of 800
tons sugar was alloited to the State
on an ad hoc basis from the frozen
stocks for consumption during the
rlngzgths of October to mid-December,
(b) 4497 and 4282 tons respectively.
(c) In the city of Ajmer 37.1 tons
and in the rest of the State 23.5 tons
monthly. This quantity forms 13 per
cent. of the total average quota of 460
tons per month allotted to this State
during the calendar year 1950,

(d) There is small staff for enforce-
ment bui the number of establishments
is 80 la and the nature of their

such that real check in
practice cannot be maintained on the
utilisation of the allotted sugar,

(e) Yes, quotas are issued to estab-
lishments and other quota-holders
after due enquiry.

Pandit M. B. Bhargava: May I know
whether even after there is a free
market, these quotas are allotted to
these establishments?
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Shri Thirumala Rao: No.Sir.lhm
not got information on

Pandnll.n.nhrpn. qulknuw
whether, in respect of the Centrally

Bg

Shri Thirumala Rao:
decided by the Government of India
consultation with the State Govern-
ments.

Pandit M. B. Bhargava: May 1 know
whether there is any free market for
the sale of sugar in any of the Central-
1y Administered Areas and whether
the policy is determined by the Gov-
ernment of India?

Shri Thirumala Rao: Almost all the
States have got a free market over and
above the quota.

Pandit M. B. Bhargava: My question
was in respect of the Centrally Ad-
ministered Areas about which the
policy is laid down by the Government
of India. What is the policy laid
down by the Government of India in
respect of free market in sugar?

Shri Thirumala Rsae: It is a uniform
policy all over India.

Pandit M. B. Bhargava: What is the
per capiin guots allotied for Ajmer?

Shri Thirumala Rao: I want notice.

Shri Jhunjhunwala: Is it uniform
throughout India or does it vary from
State to State?

Shri Thirumala Rao: It varies from
State to State.

Shri Jhumjhunwala: What
principle behind it?

Mr. Speaker: Order, order.

Shri Ghule: May I know whether
it i= not a fact that instructions have
been issued by the Central Govern-
ment to the State Governments that
Halwais should not be allotted sugar?

Shrl Thirumala Rao: No such ins-
tmctions have been issued

Shri Dwivedi: What quantity is ven
to the confectioners of Ajmer,
rest of India?

Shri Thirumala Rao: The All India
Confectioners Association i3 allotted
8 certain quota, which makes distri-
bution among its constituents and
Ajmer gets its share.

is the
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Vn.uczbunwsrw!

mmmwmmm
Agricalture be

enquire into the condition of village
oil pressing industry in India in 1949;

(b) if so, whether the Committee
has submitted its report;

(c) i so, what are the main recom-
mendations; and

(d) what action, if any, has been
taken on the recommendations?

The Deputy Minister of Food and
Agriculture (Shri Thirumila BRao):
(a) and (b). Yes.

(c) snd (d). A statement gwm‘
the requisite information is laid on the
Table of the House. [See Appendix
XI1. annexure No. 15.]

Shri Barman: Has the Government
considered the amount that would be
collected by means of a cess of one pice
per pound of oil extracted in the mills?
Is it to the extent of 75 lakhs of
rupees?

Shri Thirumala Rao: [ have not got
information; I want notice.

Shri Barman: In view of the fact
that the development and expansion
of the oil industry requires a lot of*
money, will Government give its ur-
gent thought to give effect to this re-
commendation No. 1?

_ Shri Thirumala Rao: Government

have noticed the recommendation of

the Oil Seeds Committee in this be-

gaolf zn} will give their best considera-
n t.

Shri Barman: In part (d) (iil), of
the answer it is stated certain
Governments have accephed this re-
commendation that telis owning two
ghanis be exempted from sales tax?
Is this exemption on a permanent bauh
or a temporary basis?

Shri Thirumala Rao: I want notice.

Prof. Ranga: Is it a fact that the
Annual meeting of the Central Ofl

postponed
at the last moment. not on the orders
of the President or the Vice-President,
but some other orders communicated
from some source in the Ministry?

Shri Thirumala Raeo: No, Sir. As
the President of the Central Oil Sceds
Committee fell ill suddenly, the meet-
ing had to be cancelled.

rgxm {lul?m‘h\v’hen did tm& Gow
€l nent receive € repo! O B
quiry Cammittee?
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Shri Thiramala Rso: The Committee
% submitted its report in October.

Shri Dwivedi: Has the President of
the Oil Seeds’ Committee recovered
since then?

Shri Thirumala Ras: Oh yes, by
your goodwill.

Shri Barman: In view of the fact
that the development of this industry
requires that the government should
give exemption to the Ghanis on a
permanent basis, will Government con-
sider the desirability of asking the
State Governments to consider the
matter of giving exemption to this
cottage industry on a permanent basis?

Shri Thiramala Rao: This is a ques-
tion of interfering with the State Gov-
ernment’s discretion in the matter of
taxing its own resources.

Ghee (PRODUCTION AND CONSUMPTION)

*1353. Shri S. C. Samanta: Will the
Minister of Food amd Agriculure be
pleased to state:

{a) the average outturn of ghee per
maund of milk in India:

(b) whether the outturn varies from
eow's milk to she-buffalo’s milk and if
s0. what is the variation;

© whatotperemtue th(i’: the trtyatnl
production coun
converted into ghee; and

(d) what is the average per capita
eonsumpﬁono!gheepumrin!ndh’

The Deputy Miumister of Food and
Agriculture (Shri Thirumsla Rae):
{(a) About 2.1 seers.

{b) The average outturn

of cow's milk is about 2.00 seers and -

for buffalo’s milk about 2.8 seers.
(c) About 43 per cent.
{(d) 1'4 seers per annum in undivided

‘India. Figures for divided India are
not yet available,

Shri 8. C. Samanta: Are Govern-
ment aware that the annual per capita
consumptionn of ghee in India js the
Jowest in the world, and if so, what
steps have Government taken to im-
vrove the production of ghee in India?

Shri Thirumals Rao: Government
are aware that the consumption of
ghee is very low in India and the
Government in the department con-
cerned are taking every possible step
{0 improve the production of ghee.

s:ui} 8. C “?;mut;'.u Whi:: is tbz
annusl quan e imported to
India by land and by sea?
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Shri Thirumala Rae: I don’t think
any ghee is being imported to India
from outside.

Corrox Crors

*1354. Shri Balmiki: Will the Minis-
ter of Food alul Agriculture be pleas-
ed to state:

(a) the prospects of cotton crops in
the country this year; and

(b) the estimated production in the
various States? )

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The prospects of cotton crops
during 1950-51 in the Country, as a
whole, were fairly satisfactory.

(b) The hon. Member is referred to
the reply given to Starred Question
No. 603 on the "4th December. 1950.

Shri Sidhva: Sir, may 1 know whe-
ther the Planning Commission has
made out any five year plan regarding
the cash crops to be produced in this
country, and if s0 what is that plan?

Shri Thirumala Rao: I am not aware
of any finished report of the Planning
Commission in this behalf.

Shri Sidhva: What is the production
of cotton expected in the next five
years? Will that be laid down now,
or will there be change from cash
cmp,to food crop and food crop to cash
crop?

Mr. Speaker: Is the hon. Member
referring to any recommendation of
the Planning Commission?

Shri Sidhva: Yes, but this relates to
the cotton . and the work of the
Cotton Committee also.

Mr. Speaker: Bui the hon. Minister
has said he knows nothing about the
recommendations of the Planning
Commission.

Shri Dwivedi: Are Government aware
of any reasons why for the past 25
years the Vindhya Pradesh is not pro-
ducing large guantities of cotton as ft
used to do before?

Mr. Speaker: We will proceed to the
next question.

Saxta Cuuz, Dum Dum axp PataM AIR
Paonts

*1355. Shri Balmiki: (a) Will the
Minister of Communications be pleas-
ed to state whether it is a fact that
Government are  planning for the
development and exgzusion of Santa
Cruz Alrport. Dum m Airport and
Palam Alrport?
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Ab) If so, what are the estimated
expenditures for these airports sepa-
rately?

The Deputy Minister of Communica-
tions (8hri Khurshed Lal): (a) The
development of the airports at Santa
Cruz, Dum Dum and Palam was start-
ed soon after the last war and is in
progress.

(b) The estimated cost of the deve-
lopment schemes as envisaged in the
ten year programme of Civil Aviation
Capital Works prepared by the Civil
Aviation Department is Rs. 5.53,34.664
for Santa Cruz, Rs. 39506590 for
Dum Dum and Rs. 3,34.53,888 for
Palam. Due. however, to the pre-
sent, stringent need for economy, it
is unlikely that the Schemes will be
completed in ten years as originally
planned. Only facilities which are
essential for the operation of air trans-
port are being pruvided at these air-
ports at present,

Shri Sidhva: What is the amount
to be spent this year for each of these
airports, if the figures are available
for each airport separately?

Shri Khurshed Lal: All the figures
;vert; given in the Budget Estimates
think.

Shri Sidhva: But I am asking for
the year 1951.

Shri Khurshed Lal: These will be
avati‘l;ible when the Budget is pre-
sented.

Shri Somavame: Is there any fund
available as a Development Fund
out of the earnings of these airports?

Shri Khurshed Lal: The earnings
are a very small fraction of what we
are spending every year on them.

AN

Shri Deshbandbu Gupta: Sir. does
the development of the Palam air-
port include the improvement of the
village nearby? Does it include the
improvement of the sanitary condi-
tion of this village which is very bad?

Shri Khurshed Lal: The immediate
works at Palary are. provision of elec-
tric supply from the mains at a cost

of Rs. 1.07.325, and this work is im.

progress. and then the construction
of a wireless receiving station at @
cost of Rs. 1,77.000, and this work
will be undertaken in 1951-52,

Shri Deshbandhu Gupta: Will some-
thing be done tu improve the sani-
tary condition of the village near-by?

Mr. Speaker: Order. order.
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Sova Beax Mix

*1356. Shri Kshudiram Mahata: Will
the Minister of Food amd Agricalture
be pleased to state:

(a) whether any investigation was
being carried at the Food Technologi-
cal Laboratory of the Indian Institute
of Science, Bangalore. regarding Soya
Bean Milk; and

(b) if so. what are the results?

The Deputy Minister of Foed and
Agriculture (Shri Thirumala Rae):
(a) Yes: investigations regarding
soyabean milk werse caarr;fd touti tl?e‘
the Biochemistry D ent  of |
Indian Inttitute of Science, Bangalore
from 1946 to 1949.

(b} The soyabean milk prepared
according to the method developed as
a result of the investigations was
assessed at 85 to 90 per cent. of cow's
milk in nutritive value.

Foor CONFERENCE AT BoMuay

*1357. Shri Kshundiram Mahata: Will
the Minister of Food and Agricultare
be pleased to state:

(a) the main points of decision
arrived at regarding food problem for
1951 at the Food Conference, Bombg:
held on or about 11th December, 1950;

(b) the target of import of food
grains for 1951; and

(c) the names of deficit States with
the quantity of estimated deficit
cereals for each such State?

The Minister of Food and Agxicul-
ture (Shri XK. M. Manshi): (2) A copy
of Ruolutbnmmaatthzmw
on 11th to 13th December 1950 is laid

on the Table of the House.' {See Ap-
pendix XI. annexure No. 18.}

(b) The target of imports for 1951
is 3°7 million tons.

{c) A statement is laid on the
Table of the House. [See Appendix .
XI, annexure No. 17.]

Shri Kshudiram Mahata: In view of
the fact that the total demand of the
deficit States is about six million tons.
what is the main reason for the Gov-
ernment’s arriving at the figure of,
37 million tons for imporis?

Shri K. M. Munshi: The limitation
is imposed by the availability. of
foreign exchange.

Prof. Ranga: Siv. how is it that
between 11th December and  11th
February the estimate of India's need
for import of foodgrain has gone up
from 37 million tons to about € million
tons as was stated either by the Press
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or by"the hon. Minister himself in the

House

Shri K. M. Munshi: Six million tons
is the loss which has accrued to us
during the last six months. The
amount required by the States is also
about 6 million tons. What we are
- going to purchase is 3'7 million tons.

We are considering the question whe-

ther this should pot be raised a little

more, to the neighbourhood of about

4 million tons, if that is possible.

Shri Sidhva: With reference to the
Statement placed on the Table of the
House, may 1 know what was the de-
‘mand of the Government of Bombay
and how much has the Central Gov-
ernment promised to give them?

Shri K. M. Munshi: Bombay’s de-
mand was for one million tons and
‘1.100,000 tons were given in the basic
-plan.

Shri Sidhva: Why was not the full
amount granted? Was it because the
figures given by Bombay were not
«correct, or is it the intention to give
‘the balance later on?

Shri K. M. Munshi: It all depends
on availability. If we get only about
‘3’6 million tons, we cannot give more
than 700,000 tons.

Shri Bharati: Sir, what is the basis
for the allocations in respect of the
different States? What is the princi-
ple behind the allocation?

Shri K. M. Munshi: The demand
for each State is arrived at by deduc-
ting the -quantity it expects to pro-
cure locally from the guantity esti-
mated to be its requirement for
meeting its commitments.

Shri Kamath: Arising out of the
answer to part (b) of the question, is
there any trut'l:xh in the press report

aring in is morning’s papers
au;:gte the hon. Minister had toid an
American press correspondent that the
fe%q'tral reserve is completely exhaus-

Shri K. M. Muanshi: That is the
American correspondent’s paraphrase
of what 1 stated. namely on the 1st
January 1950 our reserves were 15
or 1'6 million tons and that we had
‘eaten one million tons of it and the
balance was 700,000 tons on the lst
Japuary for the pipeline from the
Centre.

Pandit M. B. Bhargava: May I
know whether a target has been fixed
for internal procurement of food-
grains and what steps are taken for the
realisation of the target?

Shri K. M. Munshi: T should like t0
bave notice of the question.

Shri Tyagi: Was the statement made
for American comsumption or India?

Mr. Speaker: Order, order.

Shri M. L. Gupta: With reference
to part (c) of the guestion Hydera-
bad's demand has been 180.000 tons.
May 1 know how much allocation has
been made to Hyderabad?

Shri K. M. Muashi: 75000 tons.

Shri A. C. Guha: Will the hon.
Minister clarify the peint as to how
this allocation is made to diffierent
States, in.view cf the fact that the
quantity rationes in different States
varies from seven to twelve ounces?
In view of these glaring differences in
the quantities of rations. how are the
ailocations made to different States?

Shri K. M. Munshi: So far as the
directians of the Central Government
are concersiied the cut is  uniform
throughcut the country. No dJoubt
before that time varying quantities of
rations were issuved in different
States

Shri Bharati: What was the demand
made by the Madras State and how
much was allotted to it?

Shri K. M. Musnshi: Madras de-
manded 700,000 tons and what was
given was 400,000 tons.

Mr. Speaker: Next question.

ARABLE LAND IN VINDHYA PRADESH

*1358. Shri Dwivedi: (a) Will the
Minister of Food and Agriculture be
pleased to state how many pieces of
waste arable land available for culti-
vation have been discovered in Vin-
dhya Pradesh by Government?

(b) Are" they available to private

enterprise?

(c) What are the conditions, and
facilitles, if any, for getting any such
plots of land?

The Deputy Minister of
Agriculture (Shri Thirumala Rsae):
(a) Apart from lands held by tenants
in their holdings, there are 29,29,167
acres of waste arable land in Vindanya
Pradesh, of which, 1,00,877 acres are
in 264 compact blocks of 100 acres
and above.

(b) and (¢). The lands are available
to private enterprise for cultivation.
For reclaiming and bringing the lands
under cultivation, the following con-
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cessions are allowed in respéct of rent
for the land:

(i) First two years .. No rent.
(ii) 3rd, 4th, 5th and 6th

yorr .. .. -18/- }
{iii) Tth year .. e« [-110]- 7 peracre.

(iv) Sthyoar .. .. -1gi. |

(v) 9thyear.. . -fl4i- )
{vi) 10th year .. Full settlement rates.

Further, taccavi loans repayable in
easy instalments are granted for re-
clamation by iractors, sinking of new
wells, construction of paddy bunds
and rabi embankments, construction
and repair of tanks. and purchase of
bullocks, rehats, and improved seeds
and manure.

_Shri Dwivedi: May I know if any
pieces of sych land have been given
to applicants this year?

Shri Thirumala Rao: No, Sir. The
schemne is to be finalised yet.

Shri Dwivedi: Is it a fact that
areas of land as big as 12,000 acres
are lying uncultivated up to this.time?

_ Shri Thirumala Rae: All this land
lies in the Malwa area and to bring
the lands under cultivation the Malwa
Development Board has been consti-
tuted. There are various kinds of
lands there--those belonging to Gov-
ernment, Jagirdars and Zamindars.
All these lands have to be brought
under the control of Government by
agreement with the Jagirdars and
Zamindars. All these schemes are
being finalised and then only the lands
can be allotted.

Shri Dwivedi: May I know if some
sort of cultivation is going to be done
at Government level?

. Shri Thirumala Rao: Government
is not undertaking any such thing.

Shri Dwivedi: How long will it take
to bring these lands under cultiva-
tion?

Shri Thirumala 'Bao: The Malwa
Development Bo: was constituted
in June 1950 and when all the forma-
g;ie_s are finalised the operations can

gin. .

Shrimati Renuka Ray: When Gov-
ernment start these schemes, do they
propose to start them on a co-opera-
tive basis?

Shri Thirumala Rao: Yes, in certain
areas- where cooperative schemes are
feasible. ' They are also trying to
bring them into existence?

12 FEBRUARY 1951

Oral Answers 1350

Lala Achint Ram: Is any land be-
ing allotted to refugees also?

Shri Thirumala Rao: No allotment
has yet been made. When it is made
their claims will also be considered:

Shri Shiv Charamn Lal: Was any
land brought under cultivation  ‘in
1949-50 and if so how much?

Shri Thirumala Ras: I have
that it has not yet begun.

Dr. Parmar: Have any details been
collected of the waste or arable land

lying in different States?

Shri Thirumala Rao: Yes. I can
give the figures, u' the hon. Member

wants them.

Dr. M. V. Gangadhara Siva: May 1
know whether for the cultivable land,
survey number is published in the
local gazette for the information of
the public and if so. how many glou
of land have been given to Harijans
in proportion to other communities? .

Shri Thirumala Rao: No allotment
has vet been made. All these things
are being finalised.

Motor VERICLES TAXATION ENQUIRY
ComMMITTEE'S REPORT

*1359. Shri B. R. Bhagat: Will the
Minister of Tramsport be pleased to
state:

(a)_whether the recommendations of
the Motor Vehicles Taxation Ing
Committee’s report published recen
ly have been considered by Govein-
ment; and

(b) if so. what action is proposed to
be taken on them?

The Minister of State for Transporf.
and Railways (Shri Santhamam): (a)
The recommendations of the Motor
Vehicles Taxation Enquiry Committee
are still under consideration.

the

(b) The recommendations ot
Committee will be discussed at the
next meeting of the Transport Ad-
visory Courncil to be held in April next
and decisions will be taken thereafter.

Shri B. R. Bhagat: May I know
whether the terms of reference of-
this Committee included also the
nationalisation of transport?

Shri Santhamam: No, Sir. That was
not a term of reference. The main
term of reference was regarding the
existing taxation of motor vehicles
and recommendations to bring about
seme degree of rationalisation and
gniformity in the principles of taxa-

on.
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Shri B. R Bhagat: May I know
whether the attention of the Govern-
ment has been drawn to the recom.
mendation of the Committee as re-
gards transport coordination and re-
gulation?

Shri Santhanam: They dealt with
many ancillary matters. is one
of the matters they have dealt with in

their report, a copy of which is avail-
able in the lerag el

far pl cegh' b:Iras thtihs repggnbeen
80 far pla ore the din
Comqmitt’ee for the Ministry of Trané‘-
port’

: It will be placed
Transport Advisory

dations of the Trans Advisory

ouncil will then be placed before

the Standing Committee before the

Ministry brings up any measure be-
fore the Parliament.
SUGAR

*1360. Shri Ghule: (a) Wil the

pleased tooxstate the..d‘ h:
ate on which ins-
tructions were issued to ern-

other than
the ra shops in the cities of
Bombay, Kanpur, Delhi, mlior and

Agriculture (Shri
(2) 7th December 1950 and
on 3rd January 1951,

(b} There was no ban even pre-
viously on the sale of sugar through
shops other than the ration in
any of the towns mentioned. In
Delhi however, such sale was probi-
bited from 15th November 1950,
This ban was withdrawn from 12th
December 1950.

‘the other States they were issued on

the 7th December? What was the
reason for sugar being rold in Deth{
from the 15th November?

Shri Thirumala Rao: Later a uni-
form policy was promulgated on the
12th December.

Shri Ghule: Are Government aware
that except in Delhi where sugar
coming in very large quantities other

Ing of representatives _
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getting so 'much sugar
for sale? What is the reason for
Delhi getting so much quantity of
sugar?

Shri Thirumala Rao: Delhi is sur-
rounded by areas where there is a
large number of factories.

Shri Ghule: Are these factories al-
lg;ved to send their sugar for sale in
1hi?

Shri Thirumala Rae: They are not
allowed: but still somehow it comes,

Prof. 8. L. Saksena: Are Govern-
ment aware that all the sugar allowed
to be sold through free sales goes
into the black market and that for-
ward contracts for sale of this free
sugar are being entered into at Rs. 50
per maund?

Shri Thirumala Rao: People who
have got last vear's stock are bringing
it out for sale. Whether in black or
white market, it is available.

Shri T. N. Singh: Have Government
tried to make any estimate of the
quantity of hidden sugar that has
come out in the open market follow-
ing the order of 7th December?

Shri Thiramala Rao: We have not
got any estimate of that,

Pref. 8. L. Saksema: Are Govern-
ment aware that forward contracts at
Rs. 50 per maund have been made
even now for sugar which is givey for
free ssles to factories?

Shri Thirumala Rao: I am not
aware of any public transaction at
such a high price.

Shrimati Renuka Ray rose-—

Prof. 8. L. Saksema: Will Govern-
ment maka enquiries about it?

Mr. Speaker: Order.
mati Ray, .

Shrimati Renuka Ray: May I ask
what is the total quantity thai has
been supplied by factories, which was
to be suppled before free snles were
to be allowed?  Alse whether the full
amount has been supolied? Qther-
wise. how is it that there ave free
salex in Dethi today?

Shri Thirumala Ran: The sales In
Delhi are from stocks unsold from the
last vear’s allotraent, No such allot-
ment hias been made to mills  from
this year's production so far.

Mr. Speaker: Question No. 1362,

Shri Joachim Alva: May I raise a
point of order on this, Sir? In regard
to part (b) of this Question, is it per-
missible now, in view of the preseat

order. Shri-
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international situation, that we may’
know where our telephone workshops
are situated?

Mr. Speaker: Order, order. That is
. a point of order. It is for the
hon. Minister to say.

AvTOMATIC TELEPHONES (MANUFACTURE)

*1362. Shri Ramraj Jajware: (a)
Will the Minister of Communications
be pleased to state whether all
machineries. equipments and acces-
sorie¢ required for telephone exchanges
and {or  conversion of exchanges
with operators into automatic systems
of televhone are now manufactured in
Indiz? .

(b} If so, where are the workshops?

(¢} 1f not, are Government taking
any step to encourage or promote such
manufactures?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) No.

(b) and (c).” The Posts and Tele-
graphs Workshops at Caleutta, Jabal-
pur and Bombay are manufacturing
certain telephone equipment and the
Government of India have also estab-
lished a factory at Bangalore for the
manufacture of automatic telephone
and carrier equipment. This factory
ltn:s star‘ze'du' 'Tmurav:ture of some of

e au atic telephone equipment
but when it goes into full production
which is expected to take about three
years India will become self-sufficient
in the matter of telephone equipment.

Dr. M. M. Das: Which are the Cities
of India whose telephone systems are
proposed to be converted into automa-
tic system?

Shri Khurshed Lal: I submit, Sir, the
question does not arise out of this.

Foon GRAIN Susswies

*1363. Sbri Krishnanand Rai: Wil
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that Government are going io provide
food grain subsidies to State Govern-
ments for big cities anly and not for
rural areas?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Under the
revised scheme subsidy will be can-
fined to grain soid in certain industrial
and urban areas only. ’

Shri Krishnanand Rai: May 1 know
the reasons for this arrangement?

Shri K. M, Munshi: The reason is
that subsidy was given at one time
because the price of foreign foodgrains
was very much higher than indigenous

grain  prices, Now what has
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happened is that the price of indigen-
ou: food grains is much higher than
that of foreign grains with the re-
sult that subsidy on that would be
really illogical. Secondly, the sub-
sidy was unevenly distributed in
several areas in the country—for in-
stance, Dethi. Bombay, Ajmer, ete.
So, the attempt is now made to distri-
bute the amount which was so far
given as a subsidy to these areas anly.
If the subsidy was extended to the
whole country. the burden would be
in the neighbourhood of over !!s. 40
crores which. of course. the Central
Exchequer was not able to bear.

Shri T. N. Singh: Have Government
given any food subsidy for commit-
ments of rural areas which have arisen
in certain States as a result of the
scarcity conditions?

Shri K. M. Munshi: Well. as a matter
of fact, as I have pointed out. indigen-
ous foodgrains are soid in the rural

areas at a higher vorice. Therefore,.
it is not proper that food-
grains should be sold at a much

cheaper price.

Shri Lakshmanam: Mdy I know
whether it is a fact that certain of the
State Governments have indicated
their disapproval of the scherne”

Shri K. M. Manshi: They have.

Shri Lakshmanan: May 1 know
whether at yesterday's conference of
Chief Ministers this subject was dis-
cussed and whether any decision was
arrived at?

Shri K. M. Munshi: Well. no deci-
sion has been arrived at—the matter
was discussed.

Shri Sivan Pillay: May I know
whether the Government propose ' to-
consider ditferently for purposes of
Central subsidies, deficit States which
produce less than 50 per cent. of their
needs for internal procurement”

Shri. K. M. Mumshi: No. I don't
think that is correct.

Shri T. N. Siagh: Is it a fact that
in scarcity areas the State Govern-
ments are supplving foodgrains at
cheaper prices than the market rates,
and may 1 know whether for that
reason Government has considered
th%‘t case for grant of subsidy?

Shri K. M. Munshi: So far as deficit.
areas are concerned. the Stales can
supplement  the subsidy by giving
grants from their own funds.

Shrl T. N. Singh: I was referring to
scarcity aregs. not deficit areas.

Shri K. M. Manshi; Originally. the
on  the whole
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quantity ot imported grain. ‘Now it
e O o igearn whioh . ton:

[ ain wl con-
sumed in that area is subsidised and
sold at a lower cost. As regards the
rest of the country, it would be the
-market price.

Shri Chattopadhyay: Sir. I have not
‘been able to follow one answer correct-
1y. Am I to understand that the hon.
Minister said that the price of im-
ported grains is for the present less
-than the price ruling in the country?

Does it include the price of paddy
.and rice also?

Shri K. M. Munshi: Not about paddy.
Shri Chattopadhyay: And rice?

Mr. Speaker: Order. order. I am
going to the next guestion.

LocaL DELIVERY Mais

*1364. Seth Govind Das: Will the
‘Minister of Commaunications be pleas-
ed to state the amount of loss Govern-
ment have sulfered due to reduction
in the price of postcards and letters
for local delivery?

The Minister of Communications
{Shri Kidwai): The revenue from the
sale of postage stamps and postcards
has increased. The excess till the end
of December 1950 over the revenue for
]t::hsame period in 1949 is Rs. 2941

5.

a5 ek 3w : i For faa Al
9T 37 Fx frdadt w1 g9 § AR
ag wg AN R TR 9 AT WY
oft €, drdar AT IE @ AT
v frr A g ?

{Seth Goviad Das; At what places
the arrangements for local delivery
still exist, and if the revenue has in-
creased at those places, are there any
proposals to introduce it "in other
places as 7

st fermd . 7 w1 wAeE AT R
wIg 9T £ 1 7R 9 €f qa S
S’imwéﬂmaﬁia

Shri Kidwai: Such arrangemmﬁ

already exist everywhere. Any per-
son can post local lgtters anywhere.)

Shri Syammnandan Sahaya: In view
‘of the experience gained by the Gov-
ernment that the income Irom
has increased due to reduction in
fares for local letters, are they con-
sidering any proposal to reduce the
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stamp rates throughout the country
even on non-local postage?

Shri Kidwal: I have not claimed
that on account of reduction in local
delivery rates the revenue has increps-

I have only given the
Because there were no local rates in
previpus years, comparison is not
possible.

Shri T. N. Shzh Has there been any
corresponm’ ding increase in expenditure
a

Shri Kidwai: Bound to be!

Sums pPard 10 Ni1zam oF HYDERABAD

(+1365. Shri P. Y. Deshpande: Will
the Minister of States be pleased to
state whether the sum of Rs. 25 lakhs
which was paid per year to His Exalt-
ed HMighness the Nizam of Hyderabad
in respect of the perpetual ®ase of the
four ceded districts of Berar under
the old treaties iz still being paid to
the Nizam?

The Minister of States, Traasport
nd Railways (8hri Gopalaswaml):

0. ;
RasLway STocks (DISTRIBUTION)

*1367. Shri Kishorimolan 'I‘rimtli:
(8) Will the Minister of Rallways be
pleased to state whether or not all dis-
g:te: arising out of the distribution of

ilway Stocks between Pakistan and
India have been finally settled?

(b) Is any purtion of India’s shau
of Stocks still in possession
tan?

(¢) If the answer to pari (b) above
be in the affirmative. what is the
book value of such stock?

Minister of States, Tramapert
Rallways (Shri Gopalaswami): .
(a) No.
(b) Yes. but a portion of Pakistan
stock i8 also in our possession.

(c) The information {s not readily
available,

Shri Kishorimohan Tripathi:
is the value of the stock held by
India and the value of stock held by
Pakistan?

Shri Gopalaswami: That informa-

giﬂon i:] not rx:adllly avn&able as the

ginal records relating
ment of the stock are a mﬂjoﬂv
of cases still in Pnkistln

Shii Kishorimoban Tripathl: Wha
are the causes for which- the transfern
are not being effected?

Shri Gopalaswaml: There has been
some amount of delay. They are do-
laying the restoration of some stock.
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Some of their stock is still with us.
That has to be adjusted over a period

Shri A. C. Guha: How much of the
stocks held in Pakistan are expected
to be received back in working con-
dition? '

Shri Gopalaswami: 1 shall be able
to give that information after I receive
them.

EXTENSION OF RAILWAYS

*1368. Shri Kishorimohan o

(a) Will the Minister of Railways be
sed to state the total length of

ilways in miles extended during the
period from 15th August 1947 to 15th
August 13507

(b) What were the Railway adminis-
trations which were responsible for
the extension in mileage and at what
ooet was it done?

(c) Is there aay future programme
of extension already in hand?

(d) If so, what is the total mileage
involved?

Minister Transport
and Railways (Shri Santhanam): (a)
Railway lines were extended by
approximately 422 miles during the
period from 15th August, 1947 to 15th
August, 1950.

(b} Cost.

E. P. Reoilway $4-83 miles

R& 115-71  lakhs
G. 1. P. Railway 43-95 miles

Rs. 8514 ”
Rajasthan Ry.  51-20 miles

Re. 1935 "
N 8. Railway.  76‘31 miles

Rs. 88-88 "
Jaipur 8t. Ry. 3749 miles

Rs. 120-78 "
Saurashtra Ry. 3530 miles

Re. 31-19 "
Assam Rail Link 142-31 miles

Re. 86317,

— e

Total Ra. 120422 lakhs

The cost figures are for the whole
uonswucggx‘x and 23‘; for thed part
mileage opened for traffic during
this petiod.y ’

() Yes.
w0, i e i o
be taken un durina 1951-53

.
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su;-t Kishorimohan ‘rﬂp:&i: Have
the future ammes of develop-
ment been ref to the Planning
Commission for coordinating the ex--
tension of Railways with the develop-
mant of industry, trade and com-
merce? -

Shri Santhamam: As the hon. Mem-
ber knows. the so-called six year plan
war scrutinised by the Planning Com-
mission. But this is the current pro--
gramme which has been decided during
ine last few years when the
Commission was not in existence.

Shri Rathmaswamy: May I know
whether Government have received
any representation from Travancore--
Cochin State and the nearby districts
for the extension of the railway line-
from Tirunelveli to Cape Comerin?

Shri Samthanam: Yes. Sir. We have-
received representations and represen-
tations were also made to me person-
ally when I was there on tour. Buit
this line will have to wait for its turn

Shri Rudrappa: May I know whether
any new lines were constructed in
South Indiz ir 1950-51 and whether:
any will be taken up in 1951-52?

Sbri Santhanam: In 1956-51 a small
line of 17 and odd miles was taken
up In South India and this will be',
completed in 1951-52. One or two™
lines for restoration will also be taken-
up in 1951-52.

Shri Rathmaswamy: May now
whether the survey for the
of the line from Tirunelveli to Cape’
Comerin will be taken in hand?

Shri Samthamam: Not now.

Some Hon, Members: Speak in Hindi.
please.

Seth Govind Das: Mr. Santhanam-
will not be able to follow Hindi.
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Shrimati Ammu Swaminadhan:
May I ask the hon. Minister when the
line between Shoranur and Nilambur.
wh,ichistobereinstated.wmbetakm
up?

Shri Santhanam: We propose to
start the restoration in 1951-52.

Shri Lakshmanan: May I kanow
when Government pr to take up
the construction of Quilon-Erna-
‘kulam line?

Shri Santhanam: We have ordered
the survey and we shall await the
survey report.

Shri R. L. Malviva: May 1 know
whether Government have any inten-
tion to resume the work on the
‘Bijuri-Parwadih line?

Mr. Speaker: Order, order. Next
question.

PaTHANKOT AIR CrasH (ENQUIRY)

*1369, Shri Kamath: WIu the Minis-
siet:‘:f Communieations be pleased to

(a) whether the report of the Com-
mittee inquiring into the Pathankot
Air Crash has been received:

{(b) if so, what are its findings and
conclusions;

(c) whether a copy of the report
::g be laid on the Table of the House:

(d) if the reply to part (a) is in
the negative, when the Committee is
likely to submit its report?

Minister of Communi-
cations (Shri Khurshed Lal): (a) and
(b). The Court of Inquiry has not yet
rgported.

{¢) Yes Sir.

(@) Probably by about the end of
March 1951,

Shri Kamath: Has. Sir, the recording
of evidence and the examination of the
wreckage by technicians or other ex-
perts either here or in England been
campletad

Shri ‘Khurshed Lak The only thing
that is delaying the submiscxon of the
report is that we have not yet
from the U.K. the report about the
examination of the partzs which were
sent there. The report is expected to
be received by the end of. this month.

Shri Kamath: Whm were the parts
sent to England. Sir?

Shkri Kburshed Lal: One batch was
sent on the 3rd October 1950 and an-
other on the 22nd November 1950.
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Shri Kamath: How many ‘:;?em
were brought over from Eng to
examine the wreckage here?

Shri Khurshed Lal: There was only
one foreign expert associated with
the enquiry.

Shri Kamath: Was it considered
necessary after the examination here
that further examination of the parts
should be done in England?

Shri Khurshed Lal: Obviously so.
Otherwise. these parts would not have
been sent to Engmxd

Shri Kamath: To whom were these
parts sent?

Shri Khurshed Lal: To the Director
of Royal Aircraft Establishment. Farn-
borough.

East Uttar Prabess SUGAR
FACTORIES

*1370. Shri Biyamni: Will the Ainis-
ter of Food and Agricunlture be pleas-
ed to state:

(a) whether a special officer was ap-
pointed to study the efficiency of sugar

nd and
whereby the East Uttar Pradesh sugar
factories might be profitably distri
buted from their present crowded
positions;

'y

(b) whether the officer has
any suggestions in this connection: and

(¢) whether Government are con-
sidering the question with regard to

the crowded position of East Uttar
Pradesh

sugar factories?

and
Agriculture (Shri 'l'hinunah Rao): (a)
Yes. A special officer was appointed
by the Uttar Pradesh Government in
1945. He has since retired and settled
in UK. He has not yet submitted his
complete report.

{b) Not yet.

(¢) Yes. Government of India are
considering the guestion not only in
resoect of factories in Uttar Pradesh,
but also in respect of factories in Bihar
in roneultation with the State Gov-
crnments concerned.

Shri T. N. Singh: Is it a fact that one
of the proposals made to make these
factories more economic is for greater
use of the by-products and the manu-
facture of power alcohol. and have
these factories started this type of
utilisation of the by-products?

Shri Thirumala Rao: No final dnci
sion has been re about
matters. 1 cannot answer pimmeai
questions.
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Shri T. Husain: May I know if it is
a fact that there are many factories
which are not getting sugar cane and
this is the reason why there is a shor-
tage of sugar production in this
country?

Mr. Speaker: Order. order. It need

not be answered. He is giving infor-
mation.

WHEAT RECEIVED UNDER INTERNATIONAL
EMENT -

WHEAT AGRE]

*1371. Shri Sivaprakasam: Will ﬂ.;:

(a) the total quantity of wheat ship-~
ments which arrived in after

the

1st January 1951 from the US.A. and

Canada under the International Wheat
ment; and

(b) the quantity of wheat promised

by or expected shortly from. these

countries under the same agreement?

AT R Pt ot
US.A. 27,335 tous.
Canada 55,411 tons.
(b) US.A. about 522937 tons.
“anada about 241.089 tons.

Shri Sivaprakasam: in view of the
new arrivals of food. do Government
propose to restore the recent cut in
the ration?

Thirumala Rao: Nothing can

be done in view of expected arrivals.
Shri Kamath: Is it a fact that
Government  js expecting one food

ship  per day during the next few
weeks?

Shri Thirumala Rao: Provided ship-
ping position is easy. we hope to get
one food ship a day. :

8hri Kamath: What is the position
today?

Shri Thiramala Ran: We are geti
'8 food hips a day, getting
Anw‘rncﬂ(mmvm RawLway Ling

*1372. Shri Sivaprakasam: (a) Wil
the Minister of Railways be pleased
to state whether the work for the ex-
tengion: of Railways from Arantangi
fo Karaikudi on the S. I. Railway has
been started?

(b) If so, what is the progress so far
made?
‘The Miaister of State for

State Transport
- 2ad Rallways (Shri Santhanam): (a)
The reply is in the affirmative. @
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{b) A notification authorising the
Madras Government to acquire lands
for the construction of this line on
behalf of the Central Government has
been i d. Arras its are being
made to start the earthwork as soon
as possession of the land is obtained.
The work on major bridges is in hand
and the progress so far made is 20
per cent.  Arrangements are in hand
for commencing the work on minor
bridges as well

Short Notice Question and Answer
Cur ix Foop Rarion

Shri Tyagi: Will the Minister of
Food amd Agriculture be pleased to
state: R

(a} the circumstances under which
a reduction of ten to twenty-five” per
cent of food rations has been effected
in the rationed areas; and

() the present stocks in hand and
the amount of feod grains expected to
be imporied?

The Minister of Food and Agrical-
ture (Shri K. M. Munshi): (a) The
House is aware of the successive
natural calamities we have had since

1850.  During the last few
months,  the distribution system in
most of the States has been facing
a severe strain and subsisting on a
ship 1o mouth basis. Breakdowns
have occurred in some areas. As
compared with the stocks held Ly the
States on 1st January, 1950 there has
been a reduction to the extent of about
9 lakh tons on the 1st January 1951.
Owing to shipping difficulties it has
been found impossible to bring into
the country gufficiently large
quantities to rneet the demands for
current consumption and for building
up adequate stocks, although arrivals
of imports even under the present
cifficuities, are much larger than
during the correspunding period of
last vear. To avoid breakdown and
to rehabilitate the stocks, it was
decided to reduce temporarily the
overall quantum of the ration to 9
oS,

One of the important considerations
which has led the Government to this
decision is the meagreness of the rice
availabilities. The internal avail-
ability of rice has been considerably
reduced by drought in the rice surplus
areas. The stocks of wheat and

make
tz:gd tge 12 ozs, rat'igg. 'I‘htehr:lm,‘l!
vation was not uced, deficit
could only be made good from

ked

brocurement in these months .
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during the period July to Octoper, we
should have had to face a serious rice
shortage in the country.

(b) On the Ist of January 1951, the
total Government stocks amounted to
‘over 7 lakh tons. On the 1st of Febru-
ary the stocks amounted to 8'8 lakh
tons. As a result of the reduction in
the scale of ration it is expected that
the stocks will amount to about 12 lakh
tons by the end of March 1951 provid-
ing a margin against the difficulties of
the lean months which must follow.
Estimated arrivals of foodgrains from
abroad during February are 292 lakh
tons, during March 322 lakh tons and
during April 272 lakh tons. March
and i

are expected to improve.

Shri Tyagi: May I know from which
countries are the Government import-
ing foodgrains?

Shri XK. M. Munshi: From Australia,
Canada. U.S.A., Argentina, Uruguay,
Thailand, Burma and China.

Shri Tyagi: Why not from Pakistan
where the wheat is selling at Rs. 7 to
8 per maund?

Shri K. M. Munshi: As soon as im-
ports are available from there we shall
consider about it. -

Shri Tyagi: May I know whether
any negotiations have been made with
Pskistan with a view to getting wheat
from thst country?

Shri K. M. Munshi: The hon.
Member must have seen from the
papers that certain exploratory talks
have taken place.

Bhri Tyagi: By which date does the
hon Minister expect t{o restore the
cut in rations?

Shri K. M. Munshi: It depends upon
the ‘length of the negotiations.

ﬂiﬁ'l‘!ldifﬂov:'istih;leconstm. ctive
programme O improving agric
conditions and improvement of land is
going on in the country?

Mr. Speaker: Order, order.

mx.m.unuhi:lmqultewm-
ing to say all that, but it will take
some time.

Bhri Kamath: With reference to the

natural calamities mentioned by the
B e Yo, Ty
ha ings e or twen!
years, which werg the particular
calamities that were not foreseen by
Government or were not provided for
by Government?

.
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The Minister of Works, Production
and Supply (Shri Gadgil): Mr. Kamath
putting questions!

Shri K. M. Munshi: I will enlighten
the House. The floods in North
Bihar during June—that is not normal.
Cyclone and heavy rains in of
West Bengal in July—thidt is not nor-
mal. Earthquakes and floods in
Assam in August—absolutely abnor-
mal. Then floods in Eastern Uttar
Pradesh, Punjab, PEPSU and Kashmir
in September: this is the first time so
many States had visitations of this
character. Drought in Eastern Uttar
Pradesh, Bihar, Parts of West Bengal,
Orissa, Vindhya Pradesh and
Pradesh since mid-September: failure
of the North-East monsoon aff
South Madras, Coorg, parts of Mysore,
Hyderabad and Bambay.

Shri Kamath: During the last ten
years, which particular year or years
have been completely free from floods
and drought in India?

Mr. Speaker: Order, order.

Shri Tyagi: The Deputy Minister in:
one of his replies said that we are
receiving 1.6 ships per day. May
know where is the 0.4 ship going?

Mr. Speaker: The hon. Member will
do well ip not persisting in putting
that question.

Shri A. C. Guha: Is it true that the
hon. Minister made certain statements
in the early part of January in Calcutta
that there would be no difficulty as
regards food supply in the subsequent
two or three months?

Shri K. M. Munshi: I did not say
that there will be no difficulty. What
1 said was that there would not be
such scarcity as would lead to a crisis.

Shri-A. C. Guha: How then, sudden-
ly, within two or three months

Mr. Speaker: Order, order. I think
we have sufficient information on this
matter now.

sanseene

WRITTEN ANSWERS TO QUESTIONS
AMRAVATI-NARKHED Ranl. Linx .

*1361. Dr. Deshmukh: Will the
yﬁh&sﬁu of Railways be pleased to

(a) whether the construction of
?“gia liix:k roposed to l:tevt.:kim.ml
ar
in the next gna‘ndal year; and uw
(b) if not, when it is likely to be
taken up?

The Minister of States,
a(::)dn?ﬂwlyt (Shri GM
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b) This line is not among the list of
(izctanofarapprovedbythemtnl
g?maw

D. T. S. Bus Szrvices

*1366. Gianl G. 8. Musafir: Will the
A of Transport be pleased to
- state: B ]

whether it is a fact that D.T.S.
bu(s:)s normally are not punctual in

their services;

b) whether the authorities have re-
eex(ve)d any complaints in the matter;
and

if so, what steps have so far
beg:) taken in the matter?

ascertain the precise degree of
punctuality attained by the D.TS.
buses.

b) Complaints in the matter have
bef:n) rece?ved by the Delhi Road
Trapsport Authority from time to time.

(¢) I understand that the Authority
is trying its best to maintain the
regularity of the services. Among
the steps taken are:

(i) provision of more vehicles,

(i) improvement in facilities for
maintenance and repairs of
vehicles,

(iii) enforcement of discipline on
the staff and

{iv) securing the aid of local
Traffic Police whenever un-

. usually heavy traffic conges-
tions develop.

ALLOCATION OF FERTILIZERS

*1373. Shri Biyani: Will the Miunis-
lﬁr tgf'tr.«ml and Agriculture be pleas-

(a) the allocations of fertilizers
made to various State Governments in
thg financial years 1948-50 and 1950-

(b) the basis on which these allo-
cations are made and the system of
dssdtribution to the. ultimate consumer;
an

(c) whether it is obligatory on the
part of the State Governments to mix
a specified quantity of superphos-
phate with sulphate of ammonia and
how. far have the State Governments
carried out this obligation and if not,
why not?

.. The Minister of Food and Agricul-
ture (8hri K. M. Munshi): (a) Alloca-
tions are made to the State Govern-
mentd only in respect of sulphate of
302 PS, :
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viously
to the Fertiliser year from

(See Appendix XI,
annexure No. 18.)

(b) Allocations are made on the
basis of the requirements indicated by
the State Governments, keeping in
view the availability of material. The
State Govert:n?ntst:;akg h ir o
arrangemen! or distribution
the uitimate consumers. The system
ﬁot%ted ;&réstein dnﬂet:‘en:: Stat&.t‘ It

rou, tate Depo o-operative
Societies or Private Agencies on com-
mission bagjs.

(c) No. The State Governments are,
however, advised to use sulphate of
ammonia in conjunction with super-
phosphate. The proportion in the
mixture varies according to soil and
climatic conditions, nature of the crop,
irrigation facilities, etc. The State
A%{i*icult::!re Deparl;ment:ltle advises the
cultiva regarding correct pro-
portion to be used in any particular.
areas and crop.

PURCHASE AND SALE oF Foob
GRAINS

(a) the prices at which (i) whea
(ii) rice, (iii) milo were purchased ik
US.A. in the year 1950; and

(b) the prices at which these arti-
gtle:tesw?ere sold in Bombay and Madras

The Minister of Food and Agriculture
(Shri K. M. Manshi): (a) The a !
f.o.b. prices at which wheat and
were purchased from U.SA. during
1930 were Rs. 11/12/- and Rs. 7/5/-
per maund respectively. No rice was
purchased from U.SA. during the
year,

(b) A statement showing the average.
wholesale issue prices of wheat and
milo in Bombay and Madras States in,
1930 is laid on the Table of the House.
[See Appendix XI, annexure No. 19].

PosTtaL EXPENDITURE
*1375. Prof, K. T. Shah: Will the

Minister of Communications be pleas-
ed to lay on the Table of the House a
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sutement giving the following parti-

Ja": of davelop-
menko!wlhl
amounts charged to

(ﬁ.i) when these projects are expect-
to be completedp:nd be in working

of Communica-
Kburshed l.:l): (i). (i.l)
iif). A statement is

(
Table of the House. [See Appendix
XI, annexure No. 20.}

LAND RECLAMATION IN ASSAM

*1376. Shri J. N. Hazarika: Will the
M!msterotl‘oo‘ and Agriculture be
pleased to stal

(a) the acmge of land that has
been reclaimed in the State of Assam
under Grow More Food Scheme;

(b) the expected yield of the land so
reclaimed; and
(c) the amount of expenditure in-
curmd by the Government of India for
the Grow More Food campaign in
Assam since 19477

The Minister of Food and Agrieul-
ture (Shri K. M. Munshi): (a) 11,099
acres.

(b) 4,556 tons.

(c) During the years 1947-48 and
1946-48, the total expenditure incurred
by the Government of India for the
Grow More Food campaim in Assam
was Rs. 17-25 lakhs.

ture for the yenrs 1849-50 and
1950-51 are not yet available.

AuroMATIC TICKET MACHINES

*1377. Shri hw (a) Will
the Minister of Railways pleased to
state wbether it is a !act that automa-
tic ticket machines are to be installed
at important G.1.P. Railway suburban
stations and it so, when?

(b) What are the other Railways
where these machines will be installed
shortly?

(c) Is it a fact that these are
ed on the type used at the on
underground Railway stations?

‘l'he Minister of State for 'l‘rslwoﬂ
and Railways (Shri Santhamam): (a)
Yes. as soon as the machines for which
orders have been placed are delivered
by the Firm.
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(b) E. L and 8. 1. Railways.
(c) Yes.

locusrmmn

um 24 l?ood Amﬂta:
ol
pleased to state

(a) whether lt is a flct that heli-
copters have been found useful in the
supervision of locust control work and
surveying locust infestations parti-
cularly in inaccessible places;

(b) it so, whether it is the intention
Gova'nmen employ these
machines

{c) what are the countries from
which those may be imported?

‘l‘be Minister of Food and Agrical-
ture (Shri K. II. Munshi): (a) Yes.
(b) The question of employing heli-
copters for locust work is under pre-
sent examination.

(¢) United Kingdom and United
States of America.

EMERGENCY LANDING oF INDIAK
DagoTa 1N EasT BENGAL

*1379. Shri Rathmaswamy: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the attention of the Gov-
ernment of India bhas been drawn to
the statement published by the East
Bengal Government on the 24th De-
cember 1950 contradicting the state-
ment made by the Government of
India on the 22nd December 1850, in
reply to my Short bllotg:; Qn:stion
regarding emergency landing of an
Indian Dakota plane in East Bengal;

(b) whether the Enquiry Committee
have completed its investigations into .
the causes and the casualties of this
accident?

Communiea-
tions (Shri Khursbed Lal): (a) Gov-
e h:d is not u;ware of any staternent
by East Bengal Govern-
ment on the 24th December 1950 to
coxm’adict the statement mada by me
in the House on the 22nd December
leminuglitothem\onﬂoﬁum
tion of the hon. Member
emergency landing of an Indian leota
in East Bengal.

However, in the Hindustan Times of
December 28, 1950, there appeared a
repart dated Dacca, December 28
containing a Statement issued on the
subject by the Government of East

(b) Yes Sir. I may ndd tlut the
House will remember I

«
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passengers tely
rushed to Tangail hospital, but the
passengers and crew left the scene of
forced landing for Porabari, a village
two and a half miles from the site of
forced landing, Messrs. Himatsingka

aining passenge!

decided to spend the night in Mr.
Saha's house in Porabari. There the
condition of Messrs. Himatsingka and
Mukherjee became serious and Mr.
Himatsingka died at 8 pM. and Mr.
Mukherjee was taken in the Sub-Divi-
sional Officer’s jeep for Tangail hospi-
tal, where he was admitted and died
at 10 p. M.

The other inaccuracy in my state-
ment was that I had stated that
another passenger and a member of
the crew died in hospital at Dacca.
But the fact is that they died in the
hospital at Tangail on the afternoon
of the 18th December, 1950.

LICENCES FOR AMATEUR BROADCASTING

*1380. Shri M. V. Rama Rae: Will
the Minister of_ Communications be

(a) whether licences for amateur
broadcasting have been granted in

{b) if 80, the number of such licences
granted during the year 1950;

(c) the number of licences renewed
during the month of January, 1951;

{d) the number of persons to whom
such licences have been granted in
Mysore State; and

e) the wave-lengths f
mfntaurbroadcnﬂuinam;d or

mmmumamumnm-
tions (S| Kbhurshed Lal): (a) No

licences are given for amateur broad-
casting, but licences are issued to
amateurs for conducting experiments.
in the course of which only messages
relating to the experiments may be
transmitted. No private or commer-
cial messages or entertainment pro-
grammes may be broadcast or trans-
mitted under these licences.

information asked for in

licences issued to amateurs for conduc-
ting experiments is laid on the Table
of the House. [See Appendix XI,
annexure No. 21.]

(b) to (e). A statement giving the
gspact of

12 FEBRUARY 1951

Written Answers 1870

RAJASTHAR UNDERGROUND WATER
Resources Boamp

*1381. Shri M. V. Rama Ras: WII
the Minister of Food and Agriculiute
be pleased to state:

a) the total expenditure incurred
du‘rlz)utheyearmﬁobythemthm
Underground Water Resources Board;

(b) the number of wells sunk so far,

(c) the total output of water from
all the wells;

(d) the estimated acreage irrigated
by this supply; and

(e) the estimated food crops grown
thereon?

The Minister of Food and
ture (Shri K. M. Munshi): (a)

Rs.
(i) 1949-50. (6th December
1949 to 3ist March
1850) 48,659

(ii) 1950-51. (Ist April 1950
to 8th November
1950) ... 81,525

(b) One open and 15 tubewells.
{¢) 1,50,000 gallons per hour.

(d) and (e). The water made avail-
able can irrigate 750 to 1,000 acres of
land, with a possible yield of 7,000 to
10,000 maunds of food crops. While
the Rajasthan Water Board is con-
cerned with the exploration of water
resources, the utilization of this water

is the function of the Rajasthan Gov-
ernment.

ToorAN ExPRESS AcCIDENT (ENQUIRY)

*1382. Shri M. P. Mishra: Will the
Minister of Railways be pleased to
1ay on the Table of the House a copy
of the findings of the judicial enquiry
conducted about the train disaster
that took place on the EILR. between
Karmanasa and Durgawati in the early
hours of the morning of the 13th
August, 1950 and state:

{a) the cost that the Government of
India had to incur in the course of
this enquiry; and

(b) the names and designation of
the judges and the assessors?

The Minister of State for Transport
and Rallways (Shri Santhanam): Ten
ecgg{’eiswofhathe ﬁepm&ty on the judicial

ve already been
the Library of the House, placed f

(a) As the expenditure has not
been fully incurred. it is not 3&; lé
at present to specify the amount.

(b) The hon. Mr. Justice Bose,
Judge, Calcutta High Court condue
the enquiry. Shri V. P. Bhanda‘:m
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retired Member, Transportation. Rail-
way Board angl Shri J. N. Nnnd%
State Railway were the Y

Foov PosITION IN BIHAR

*1383. Shri M. P. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the latest food position in the
State of Bihar;

(b) the aid that the Government of
India have extended to that state; and

(c) the steps to be taken to avert
the impending famine there?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
crops have failed on - account of
drought and the general price level
is high.

(b) The Govemmentﬁs‘fm%%dn ha:;
promised upply tons
foodgrains in 1951 to Bihar.

(c) (i) Special steps have been
taken to ensure prompt movéement of
foodgrains to the State as well as
within the State of Bihar.

(ii) The Grow More Food Campaign
has been intensified. Total sum to be
spent in Bihar on Grow More Food
Scheme is Rs. 2-14 crores which will
be shared as follows:

75 per cent. of food bonus
earned by Bihar

-~
-
[

Government of India
Government of Bihar

“Total

2| 58

|
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(hl) Distribution of food by Govern-
being increased.

‘ment is The
number of Government ration shops is
population

now about 1965 covering a
of 7-3 millions.

BEGGING ON RAILWAY PLATFORMS

”.Mmlm Wil the
ﬂnister Raillways be pleased to

a) whether begging lepers
platforms has beheyn banned by

(b) if so, how far the restriction is
practically observed; and

(c) if no such bans are in

terests of the public or not?

The Minister of State for Transport
and Railways (Shri Santhamam): (a)
The general rules framed in exercise
of powers conferred by section 47 of
the Indian Railways Act, 1890, pro-
hlbﬂ inter alia, any person, whether

or soliciting alms, subscrip-
tions or charity in any part of railway
premises or trains. a acting in
disregard to this rule liable to be
removed from a station platform or
any part of rallway premises.

(b) Railway staff do endeavour to
enforce observance of the rule, gene-
rally with success,

(c) Does not arise in view of the
answers to parts (a) and (b) above.
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PARLIAMENT OF INDIA
Monday, 12th February, 1951

‘The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

11-53 AM.
DEATH OF SHRI SHANTIDAS
ASKURAN

Mr. Speaker: Before we proceed fur-
ther, I have to inform the House of the
sad demise of Shri Shantidas Askuran,
who was an_elected Member of the old
Council of State till it ceased to exist
from 15th August 1947. He was a pro-
minent figure in the public and more
especially in the business life of Bom-
bay. In his death we lose an important
link with the past generation.

I am sure the House will join with
me in -conveying our condolences to
- his family. The House may stand in
silence for a minute and express its
sorrow.

MOTION FOR ADJOURNMENT

ABOLITION OF RURAL RATIONING IN
MADRAS

Mr. Speaker: I have received notice
of an Adjournment Motion from Mr.
Velayudhan. He wants to discuss a
definite matter of public importance—
gf course, he does not use the word
urgent”—namely:

. “The abolition of rural rationing
in the Madras State that has result-
ed in the sudden rise of price of
ains and also caused the
non-availability of foodgrains to
larger sections of people who
310 PSD.

/
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are practically under starving con-
ditions at present and that the
Central Government have failed to
take immediate action to introduce
statutory rationing throughout the
areas where starving conditions
exist today.”

Now, in my view, it will not be
possible for me to admit this as an
adjournment motion, because 1 find
that orders were issued more than a
month and a half ago, leading to the
abolition of rural rationing and I
believe press interviews were given by
the hon. Minister concerned. )
though the subject is very important—
there is no doubt about it—and of
public importance, it lacks the urgency
which is necessary as an element for
the admission of adjournment motions.
That is one part of it.

Then, the other part is, the hon,
Member may follow the procedure
followed by Mr. Tyagi, namely, get the
information that he wants by short
notice question or otherwise and then,
when the question of food comes for
discussion he might raise this point
during the course of discussion.

STATEMENT BY THE PRIME
MINISTER ON FOREIGN AFFAIRS

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The House has taken a great
deal of interest in Foreign Affairs.
More particularly, in the present period
of continuing crisis, it is important
that this House should be kept in-
formed of developments and should
give the weight of its support to the
policy which we have been pursuing
under .its direction. I should like,
therefore, to inform the House of im-
portant events that have taken place
since I spoke on Foreign Affairs in
Parliament last. Hon. Members know
the broad trends from the public press,
butu:: thehtetm;‘:o of events becomes
swifter, what happened yesterda
apt to be forgotten today. v4
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[Shri Jawaharlal Nehru]

About five weeks ago, I attended the
Conference of Commonwealth Prime
Ministers in London. I cannot give a
detailed account of the talks that took
place there because they were con-
fidential. But the broad facts have
been stated already; press communigues
issued by the Conference itself from
time to time, and more particularly the
Declaration issued after the final
sitting, give a fair indication of how
our minds worked and what we aimed
at.

Inevitably, much of our time was
taken up by a discussion of the inter-
national situation, especially of the
Far Eastern crisis. It was natural that
the approaches of the different coun-
tries represented should not be iden-
tical; to some exient, each viewed these
problems from a slightly different
angle and, perhaps. emphasized some
one aspect of them more than the other.
But I sheuld like to make it clear that
there was. during these discussions, a
very large measure of community of
approach and objective. This was,
indeed. very gratifying and is evident
from the final Declaration of the Prime
Minister. All of us had one primary
purpose—the maintenance of peace in
this afflicted world of ours. All of us
realised that widespread war would be
the most terrible of disasters and that
we should strain every nerve to pre-
vent it. War would be a disaster to
any part of the world, but. perhaps,
if world war came, the greatest suffer-
ers would be the people of Europe. who
have, in living memory, suffered so
much from the horrors of two wars. It
was natural, therefore, that the Prime
Ministers assembled in London should
be anxious to do everything to prevent
a repetition, on a vaster and a more
terrible scale, of this catastrophe, which
might well put an end to the proud
structure of European culture and
civilisation.

But it was not Europe only that was
concerned. Korea, in_the Far East is
rapidly becoming a heap of ruins,
while rival armies move up and down
this unhappy country. Other coun-
tries in Asia and elsewhere would also
inevitably be greatly affected if war
came.

_The_situation in Europe has been a
difficult one. The immediate problem
that is causing much concern is the
rearmament of Germany. On '
side, it is thought, that security::de-
mands such rearmament.
other, 4t is stated that this would be a
breach: of treaties and engagements
and ‘would endanger the security of
ather countries. So this question of
the rearmament of Germany has be-
come the most vital issue in Europe;
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a great deal depends on how it is
decided.

But, the immediate issue before the
Conference was that of Korea and
other connected issues in the Far East.
If some kind of settlement could be
arrived at in the Far East, there was
no doubt that this would have a bene-
ficent influence on the European
situation as well as on many other in-
ternational problems. Therefore, the
Conference devoted much time to the
Far East and its many problems. The
military situation in Korea was grave
and it seemed clear that no early deci-
sion could possibly be secured by a
continuation of warfare. The only
hope. therefore. lay in a negotiated
settlement. It seemed clear to us that
such a settlement could only be arrived
at with the association and concurrence
of the Powers principally concerned.

There was a general agreement that
Korea should be unified and should.
by a free election. decide its future and
elect its own government. But an
argument arose as to whether a cease-
fire should precede or should follow
certain agreements on principles on
which negotiations for settling existing
issues in the Far East should be based.
One of the principal points in dispute
was the future of Taiwan or Formosa.
China claimed that in accordance with
the Cairo Declaration, which was con-
firmed at Potsdam and which was,
early in January 1950, reaffirmed in
vigorovs language by the U. S. Govern-
ment, Taiwan should revert to China.
China also claimed admission to the
United Nations.

The House is aware that, for over a
year, we have been firmly of opinion
that the People’s Government of China
should be brought into the United
Nations. This, pccording to us, was not
only a recognition of a patent fact but
was a necessary consequence of the
whole scheme of the United Nations
Organisation. Indeed, it may be said
hat if this unfortunate error of keep-
ng out the new China from the U. N.
had not been committed, much of the
trouble that has subsequentily occurred
might have been avoided.

12 Noown

While we were meeting in London,
the Three-man Committee of the U.N.,
and subsequently the First Committee,
passed a resolution “on principles”
which should govern a negotiated
settlement in the Far East. These
principles were carefully drafted and
tried to meet, as far as possible, the
legitimate demands of the  various
parties concerned. They provided for
a cease-fire, for foreign armies to
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withdraw from Korea, and for four or
five Powers, including the People’s
Government of China, to meet to dis-
cuss the terms of a settlement in the
Far East in accordance with interna-

tional agreements and the U. N.
Charter. Formosa was specially men-
tioned. It was clear that the interna-

tional agreements referred to would
include the Cairo Agreement regarding
Formosa and Korea.

This resolution on principles was
agreed to almost unanimously by the
U. N. The U. S. A.. which has been so
intimately connected with Far Eastern
developments and where there is strong
feeling on this subject, also agreed to
this resolution. The acceptance of
these principles by so many Powers
was a great advance and the hope of
reaching a negotiated settlement be-
came strong.

The Chinese reply appeared at first
sight to be unfavourable and indeed
was described by some, rather in a
hurry. as a rejection. On closer exa-
mination, it was clear that it was not
a rejection; in part it was accentance
and, in part, fresh suggestions. Subse-
quent clarification brought out still
further that there was very wide area
of agreement and the gap of disagree-
ment had been very much narrowed.
It was possible that this gap could also
be closed if an earnest effort were
made to that end.

Unfortunately, subsequent develop-
ments took a different turn and, ulti-
mately, the U. N. passed a Resolution
condemning China as an aggressor. It
seemed to us unwise to pass it at a
time when attempts were being made
for a negotiated settlement. It was
clear that it would not help at all to
call a country aggressor when you in-
tended having dealings with it in order
to reach a settlement by negotiation.
The two approaches were directly op-
posed to each other. Hence India op-
posed this resolution. :

As we expected, the passing of this
resolution has, for t.he time being at
least, put an end to any attempts at
negouahon or a settlement. We hope
still that it may be possible for events
to take a better turn in future but, I
must confess that, at the moment, that
hope has grown very dim.

When I spoke on Foreign Affairs in
Parliament on the last occasion, I tried
to avoid, to the best of my ability, a
criticism of other countries. I did so
because I felt that, at a time when
people’s passions . are aroused, it does
not help to cast blame about. That is
not the temper out of which successful
negotiations and a settlement emerge.
That is not the temper of peace that
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should govern our minds and actions,
if we seek peace. Naturally we have
our opinions which shape our policy
and we think that a particular course is
right and another is wrong. Ve give
expression to these opinions and shape
our policy accordingly. But in doing
so, we have always sought the friend-
ship of other countries, even though we
might differ from them. The House
will remember that we were grieved at.
a certain turn of events in Tibet, but
we did not allow that to affect our
policy or our desire to maintain friend-
ly relations with the People’s Govern-
ment of China. I am glad to say that
our relitions with the new China are
friendly at present. These relations
have been helpful in the aitempts that
have been made to reach a negotiated
settlement of the Far Eastern problem.
The fact that we have failed is not
due, I think, to any lack of trying on
our part. So also with the United
States of America, that great nation,
on whom a vast burden of resrvonsibility
has fallen and which is playing such a
decisive part in world affairs today.
We™have endeavoured to maintain the
friendly relations that have happily
existed between India and the United
States and, in spite of difference of
opinion, we shall continue to do so.
There has been a great deal of criticism
of our policy in the press and state-
ments of prominent men in the United
States. We welcome criticism and try
to profit by it. We have not allowed
this criticism to come in the way of
our friendly feelings towards America,
just as we cannot allow it to influence
us in a direction which we consider
unwise or wrong.

As I have often stated before this
House. we do not claim to influence
world affairs very much, nor have we
any desire to do so. But fate and cir-
cumstance have cast a certain respon-
sibility upon us also and dragged us
into this whirlpool. We cannot easily
escape this responsibility. The burden
has to be shouldered to the best of our
ability. In doing so, we have always
to remember the main objectives for
which we stand, and the principles
that have governed our activities,
whether in the past or in more recent
times. It would be a misfortune indeed,
if, either from passion or fear or for
some temporary present advantage.
we deviated from those principles and
objectives and betrayed tomorrow for
an uncertain today. Therefore, it is
our firm intention to continue this
policy, which is the pursuit of peace
and unfailing effort to maintain
friendly relations with all other coun-
tries. Above all, we shall endeavour
not to allow passion and prejudice to
cloud our minds and lead us to wrong
or hasty action.
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The situation is full of peril not only
for us but even more so for others in
the world. Now, more than ever, we
have to hold together and face the
world as a united nation, prepared. to
iage, without fear, whatever fate may

ring.

‘The House knows that there were
~some talks about Kashmir when I was
in Tondon: It should be clearly
uicdoarstood that the Prime Ministers’
Conference had nothing to do with
them. It is not the function of that
“Conference to deal with such matters
vand this was made perfectly clear at
‘the time. Informa! conversations took
place at which some of the Common-
wealth Prime Ministers were present.
I should like to acknowledge that all
those Commonwealth Prime Ministers
who participated in these informal
talks were actuated by the desire to
help in every way in a shutisfactory
settlement of the Kashmir problem.
“Their approach was friendly, they did
not wish to interfere; they had no
personal interest except the larger
interest of solving a difficult problem
which came in, the way of peace. Un-
fortunately, those talks did not yield
:any result.

It would normally not be proper for
‘me, here or elsewhere, to discuss the
content of these private and informal
conversations. Indeed, it was decided
at the time, that no public reference
should be made to them. But, since
such a reference has already been
made—it has even been stated that
three suggestions were put forward,
«ach of which was accepted by the
Prime Minister of Pakistan and each
rejected by me; and there has been a
‘great deal of discussion on the sub-
ject in the press. I have no option
‘but to deal with it.

We were dealing not merely with
the question of Kashmir, important as
that is, but with wider and deeper and
more far-reaching problems. There-
fore, I ventured to point out in the
course of the informal talks that we
had to be very careful about any silep
that we might take, lest it should lead
to all kinds of fresh upsets and new
‘troubles which might affect the whele
of India and Pakistan. We have
sought peace and friendly relations
with Pakistan, because it is inevitable,
in the:long run, that India and Pak-
istan: should be friendly and co-opera-
tive...If;@ wrong step were taken now,
the ‘eomequences might take us very
far in a wrong direction.
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Another thing that I pointed out was
that Kashmir was not just a plece of
territory to be bartered. It contained
millions of human beings and they
could not be treated as chattel. We
had gone there at the request of many
of them for their protection. So long
as they required us for protection, we
were bound to keep our pledge given
to them. But we had no right to im-
pose anything upon them against
their wishes.

Of the three suggestions made, one
was that a Commaonwealth force should
be sent to Kashmir for the plebiscite.
This suggestion was made in all good
faith and without any u'terior motive.
But I had to point out that the arrival
of any foreign army on Indian soil
would have unfortunate repercussions
on Indian public opinion. I! was caly
recently that foreign armies had left
India and there would be fierce resent-
ment if we, or anyone else. agreed, for
any purpose, to have foreign troops
come back to India. Then again, who
were we to thrust foreign troops on
Kashmir? Moreover. the presence of
foreign troops, might give rise to all
kinds of speculations in the prevailing
atmosphere of international suspicion.
¥For these reasons, I could not accept
this suggestion.

The second suggestion was that a
joint Indo-Pakistan force should be res-
ponsible for the security of Kashmir.
This also. I could not possibly accept,
for it meant a complete reversal of
what we had urged all along and, in-
deed, what the U.N. had agreed to,
viz: that the first step should be the
ecomplete withdrawal of Pakistan forces
from the Jammu and Kashmir State.

The third suggestion was that the
Plebiscite Commissioner should himself
raise a force in Kashmir. This was a
novel suggestion which seemed to pre-
sent practical difficulties. I said that,
in spite of these misgivings. I was pre-
pared to consider it in consultation
with our friends in Kashmir, but al-
ways with due regard to our responsi-
bility for the security of the State.

1 shall now make a few general
nbservations on the Kashmir problem.
This problem has got a long history
behind it. It is not history that began
three years and four months ago, when
a ruthless band of raiders invaded
that lovely valley, bringing havoc and
ruin. It has a history which goes
back many more years, during which
the people of Kashmir struggled again
and again to gain freedom from
autocracy and feudalism. It was a pri-
vilege for many of us to be associated
with that brave struggle. During those
days. the question arose in Kashmir
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_as to whether the people there would
allow themselves to be submerged by
the wave of communal bigotry or
would stand out for freedom and
nationalism as we understand them.
There was no Indian army there, or
other- Indian influences, or any other
kind of Indian pressure. The people of
Kashmir built up a great national orga-
uization under a gallant leader and
not only struggled for freedom but
also won a great victory over commu-
nalism and bigotry. All the elements
of the population of Kashmir stood
shoulder to shoulder in that struggle,
and the few that spoke and acted in
werms of some medieval age. dishon-
ouring the name of religion for the
sake of political gain, were swept away.
all this happened in the thirties, long
before Partition came to India.

Let us remember this, and let those
who criticise us without much know-
ledge of what has happened during the
last twenty years, or indeed more re-
cently, also remember it. For here
deep and vital principles are involved
for which we have fought all our lives
in India; we are not going to give up
those principles at anybody’s bidding
and under any threat. We have built
up the noble structure of a free India
on the basis of those principles and we
will stand by them. The struggle in
Kashmir should be seen in its proper
perspective. It is a struggle of progress
against reaction, of a secular nationa-
lism against communalism and bigo-
try. If we succumb to the forces of
reaction. then we would have failed
indeed. for we would have given up
evervthing that has made life worth-
while to us. If Kashmir succumbs to
them, then all that has made Kashmir
great and beautiful, in the realm of
thought. culture and art, would be a
thing of the past.

When the people of Kashmir strug-
gled for freedom against autocracy
during these last twenty years, where
were they who today shout loudly from
across the border about the freedom
of Kashmir? Most of them were allied
to the forces of reaction or were silent.
They still remain the representatives
of reaction, even though they talk a
different language and invoke the
name of religion to cenfuse the issue.

During these past three years or
more, many questions have arisen
which obscure the main problem
in Kashmir. T shall not recfer to
this past history which is well
known. I shall only remind the
House that it was a unilater-
al declaration on our vart that the
people of Kashmir should decide their
fate for themselves. That had nothing
to do -with Pakistan. But I shall re-
peat, for the benefit of those who have
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short memories, that we sent some of
our forces after a wanton and aggres-
sive raid d taken place and was
devastating the country. We went not
only at the invitation of the Govern-
ment of the day there, but also because
the great popular organisation that had
led the struggle for freedom mymed.
us to do so. We knew that Pakistan
forces had taken part in this invasion,
put when we brought this fact te their
notice, they denied it not only here but.
at Lake Success. For many months,
while our plain offer for the people-
of Kashmir that it was for them to
decide their own future by plebiscite:
or otherwise stood. there was no talk
in Pakistan of a plebiscite in Kashmir;
Pakistan hoped to attain its ends by
force. When force failed to do so,
Pakistan began thinking of the plebis-
cite.

What Pakistan said or did in this
connection did not concern us. We hadt
given our pledge to the people of
Kashmir. and subsequently - to the

., United Nations; we stood by it and we

stand by it today, Jet the le of’
Kashmir decide. peop

During the past few months there-
has been an amazing and continuous
outburst in Pakistan. Communal fren-
zy and religious bigotry have been
raised to fever-heat and people conti-
nue to talk about jehad and holy war.
I should like anyone to compare this
with what has happened in India, in
the press or elsewhere. We have said
little. We have even withdrawn a con- _
siderable part of our army from
Kashmir. Not so Pakistan. We are-
prepared to continue this withdrawal,
if Pakistan would remove her troops
from the State completely. We shall
keep, inside the State, only the mini-
mum number of troops necessary for
security purposes. No rational person
can regard the maintenance of this
minimum, chiefly in outlying places on-
the frontier, as a threat to the fairness
of a plebiscite. Which is the way to
a free and impartial plebiscite, our
way or the way of jehad? .

One closing word on Kashmir. I have-
been charged with inconsistency, with:
following one policy in Korea and an-
other in Kashmir. I confess I am to-
tally unaware of any inconsistency. In
spite of our strong feelings about
Pakistan’s aggression in Kashmir, we
have never asked the United Nations
to brand Pakistan as an aggressor with
all the consequences that follow from:
that decision. All T have said is that
the fact of Pakistan’s aggression. and
the danger to Kashmir from any future
aggression of this type. must be borne
in mind in devising ways and means
to enable the peovle of Kashmir to
determine their future.
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I have ventured to take up a great
deal of the time of the House and I
seek forgiveness for it. I have tried,
as frankly as I could, to place what I
have in mind before the House, because
:any policy that we may pursue or any
step that we might take in these diffi-
cult times, can only be effective if we
-have the full confidence of this House
and the country. We face perils and

difficuities. We can face them with.

success when we are convinced that
we are following the right course and
when we are united in doing so.

Mr. Speaker: We will now proceed
with the other Business.

Shri Tyagi (Uttar Pradesh): I wanted
40 enquire from Government if they
are willing to allot a daygduring this
session for the discussion of External
Affairs, in the House?

Mr. Speaker: In the discussions on
tthe Budget, he will have an opportunj-
y.

PAPERS LAID ON THE TABLE

AMENDMENT TO INDIAN AIRCRAFT RULES

The Minister of Communications
(Shri Kidwai): I beg to lay on the
Table a copy of the Ministry of Com-
munications notification No. 10-A/51-
48, dated the 4th January 1951, making
certain further amendment to the
Indian Aircraft Rules, 1920, in accor-
dance with sub-section (3) of section
5 of the Indian Aircraft Act, 1934.
{Placed in Library. See No. P-137/51].

TAXATION ON INCOME (INVESTI-
GATION COMMISSION) AMEND-
MENT BILL

The Minister of Finance (Shri C. D.
Deshmukh): 1 beg to move for leave
1o introduce a Bill further to amend
the Taxation on Income (Investiga-
tion Commission) Act, 1947.

Mr. Speaker: The question is:

.. “That leave be granted te intro-
.'&uce a Bill further to amend the
Taxation on Income (Investigation
Commission) Act, 1947.”

:The motion was adopted.

Shifi C. D. Deshmukh: I introduce the
Bill.
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PREVENTIVE DETENTION (AMEND-
MENT) BILL.—Contd.

Mr. Speaker: The House will proceed
with the further consideration of the
motion: ‘

“That the Bill further to amend
the Preventive Detention Act, 1950,
be taken into consideration.”

Prof. K. T. Shah had moved an
amendment and he has to continue his
speech.

Prof. K. T. Shah (Bihar): When the
House adjourned last time, I was de-
veloping the argument that there are
considerable forces at work in this
country, which lead. inevitably, in a
perfectly normal manner, to secret ac-
tivities that may prove undesirable
to those in authority, and who may
therefore seek to repress them.

I refer. Sir, to the shortage, the
growing shortage, of food and housing
and clothing, the elementary needs of
man for the very primary purpose of
keeping body and soul together. Sir,
there are ways for meeting these,
there are devices for getting these
wants supplied, which, however, under
the social system as it operates,
cannot always function in public. The
people, therefore, are being driven into
degree of darkness or underground ‘ac-
tivity, which embarrass, I dare say,
those who are in authority. Sir, the
evil of profiteering and black-market-
ing is well known to all; and I need
hardly emphasise the fact that, even
in order to meet the activities of such
unsocial elements, a certain amount of
agitation takes place that may often
prove unwelcome and appear subver-
sive to those in authority. Sir, we
have included. I realise, in these pro-
visions, the possibility of obstruction
to essential supplies. The heavy hand
of law will presumably be laid upon
those who may be believed to be con-
templating any acts that might obstruct
the provision of essential supplies, like
food if this law is passed. Sir, I need
hardly say that I have not the slight-
est objection to impose the most severe
penalties including death sentence on
those who may be acting in such an
unsocial manner, and perpetrating
crimes against humanity, without any
considerateness at all, without any in-
dulgence whatsoever.

But will the law really apply
to these truly anti-social _ ele-
ments? Verv often these are liable
to be confused with people who
may be carrying on an ideological cam-
paign, and who may not be quite in
favour with the powers that may he.
That is why, I say the danger is very



2708 Preventive ?Betéﬁﬂm

considerable, especially in the present
situation of the country, of a confusion
arising between normal political ac-
tivities, and those which are deemed
to be guilty of unpermissible, unsocial,
dangerous or secret activities. The
black-marketeer and profiteer may
escape by adding to the corruption
already prevailing; while the legiti-
mate political agitator may be pena-
lised. That, Sir, is not a desirable
denouement of the proposal now before
Parliament.

" [MR. DEPUTY-SPEARER in the Chairl

Sir, I should like, in this connection,
to remind the House that in our Con-
stitution, there are provisions, solemn
provisions, giving certain assurances
to the people, which are not only not
being fulfilled, but the " reverse is
actually taking place. If you will
bear with me for a moment, Sir, I will
try to read out some of the provisions
of ‘our Constitution, not because they

~can be unknown to anybody in this
House and least of all to you, Sir, but
because of the danger of overlooking
some of the root causes due to which
such secret activities prevail, and be-
cause of which a growing section of
the population might be attracted to
such ideology or activities. For
instance, Sir, in the chapter on
Directive Principles of State Policy,

we have. got the provision regarding-

the supply of sufficient nutritive food.
And article 41 says:

“The State shall, within the
limits of its economic capacity
and development, make effective
provision for securing the right to
work, to education and to public
assistance in cases of unemploy-
ment, old age, sickness and dis-
ablement, and in other cases of
undeserved want.”

And then there is article 42 saying:

“The State shall make provision
for securing just and humane con-
diil:ion;e, of work and for maternity
relief.”

And then there is the provision for
giving living wages to workers which
1 need hardly read out. Further there
is article 47 which states:

“The State shall regard the rais-
ing of the level of nutrition and
the standard of living of its prople
and the. improvement of public
health as among its primary duties
and, in particular, the State shall
endeavour to bring about prohibi-
tion of the consumption except for
medicinal purposes of intoxicat-
ing drinks and of drugs which are
injurious to her’ '
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Sir, the standard of nutrition in thig
country is by no means particularly
high even in normal times. And we
have in recent times, not only been
condemned to a very limited ration of
food supply and essential grains, but
in still more recent times, even that
ration has been further reduced at one
stroke, by 25 per cent. Sir, it has
been cralculated by eminent authorities
on, nutrition, that, generally speaking,
a minimum of 1,200 calories would be
necessary for maintaining working
efficiency, though the standard as
prescribed by the then League of
Nations, after very careful investiga~
tion is as much as 3.600 calories per
day per adult individual. I am not
sure, Sir, that even one pound of
cereals allotted as ration for each
individual per day would provide suffi-
cient nutrition for keeping human
beings working efficiency, and en-
abling them to resist the ravages, the
insidious undermining of some of the
common diseases to which this country
along with many others is a prey. Sir,
here however, we had, until recently,
a ration of three-fourth of a pound to
which at least a fourth of the popula-
tion—probably more—was condemned
or restricted. Not only was that rot
sufficient; but as if that was not
enough, they have further reduced the
ration by 25 per cent. which means
that one pound of ration is now equi=
valent to 9 oz. a little more than half
a pound. Whether that is enough to...

Sardar B. 8. Man (Punjab': Sir. on
a point of information, may 1 ask
whether whiie discussing such a Bill
as we have before us, we can cover
the entire field of the Government’s
activity, what they are doing. why
they are doing it, and why they are
not doing something else? Can we g0
into the question of rationing, the
transport system, into foreign affairs,
into the general level of nutrition and
the standard of health and so on?

Mr. Deputy-Speaker: There is no
doubt that the various points which
come under a general discussion of
the Finance Bill ought not find a place
in the discussion of a Bill like this,
I thought the hon. Member was only
referring in a casual manner as to how
the low level of nutrition was likely
to cause discontent and so on. But
there must be a limit to this also.

Prof. K. T. Shah: I was onty deve-

loping this argument to show the
reasons why...... ”
Mr. Deputy-Speaker: That iis true.

There may be a number of such
reasons.
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The Minister of Home Affairs (Shri
Rajagopalachari): Sir, since the point
has been raised from another part of
the House, I think I may take this
opportunity to inform the House
through you, Sir, that the main struc-
ture of the Bill has already been there
before the country, and we are only
dealing with certain liberalising amend-
ments now. I would appeal to hon.
Members, whether they agree with the
Government or not, to restrict their
remarks and save time so that we' may
be able to devote more time to such
specific matters as arise later on,
instead of taking up the greater part
of the time in general discussions and
putting the House in a mood of im-
patience when really the important
aspects of the matter come up before
the House. I therefore make this
appeal. I do not say so on any point
of order that the hon. Member might
have infringed, but I would appeal to
him as well as to others ke him to
save time as far as in their discretion
they can.

Prof. K. T. Shah: 1 will not dwell
further in this except to say that this
i8 one of the major causes which lead
to the popularity of elements that you
consider to be subversive; and con-
sequently you are obliged to devise
weapons which may further increase
this kind of popular discontent.

Let me now go on to consider the
nature of the proposals placed before
the House, the aims which you wish to
accomplish thereby, the specific pro-
visions which you consider to be
“liberalising” in the legislation that
already exists, and lastly, the actual
necessity of eliciting public opinion on
this matter.

I need hardly dwell at greater
length on the question of the nature
of this measure, which is generally
realised to be a restrictive measure_as
regards civil liberties without any dis-
agreement from any quarter. That it
is necessary to have recourse to such
legislation is a matter of viewing the

cumstances or interpreting  the
facts of our present existence, on
which there may be difference of
opinion. But on the facts as such theg'e
ought not to be a very wide margin
of difference. So far as current infor-
mation goes, Government must have
much Dbetter information than the
public on this score. Ex-hypothesi
these gre secret activities. I say that
s0 far as general information goes the
volume of such secret underground
activities by people who are devoted
to violence as a creed, and the upset-
“ting of the social order that mow pre-
vails, seems to be very limited. And

12 FEBRUARY 1951  (abier

“ment) Bill 271L

°

for that-to provide a measure which
endangers public liberty in general,
and imperils the sacred provisions of
our Constitution, seems to me to be
disproportionate, to use a mild term.

You have in the Constitution, no
doubt, authority for introducing legis-
lation of this character and passing it.
But, as I have already pointed out, it
is a legislation by which you would
be depriving people of their liberty for
sometime, and at your convenience, If
you give them the grounds on" which
such detention has taken place, you
will nevertheless be the last judge, so
to say, at any rate at the time of the
arrest, for satisfying yourself that such
action was necessary. That is not, in
my view, a sufficient safeguard of
civil liberties in the land.

The only “liberalising” provision,
which I can see has been introduced
here, is the sort of mandatory power
given to the Advisory Board or Tri-
bunal to give their opinion whether
or not the grounds alleged are satis-
factory. If they are satisfactory the
detention will continue: if they are
not, it would be incumbent upon the
authorities to set at liberty the person
so arrested and detained. I want to
know whether the Board of the
character proposed here will have any
really judicial character or authority.
1 have tried to insert an amendment
by which, if accepted. this particular
reform or change might be made,
namely that the Board may have a
fully judicial character, so that the
grounds given may be considered dis-
passionately from the standpoint of a
judicial authority. Here is an executive
action, an action which has been put
forward on grounds of - national
security, or maintenance of law’ and
order, or even of national defence,
which, in normal times at any rate,
ought in fairness be decided upon by
those with a judicial mentality. Here
is not a properly constituted court, as
far as I can see, but an advisory ‘board,
whose opinion in some cases may be
mandatory, and whose opinion may
therefore help people who are un-
justly or inadequately suspected to be
set at liberty after a certain time. For
some weeks nevertheless,—unless I am
mistaken in my reading of the pro-
posals,—the individual concerned would
have to forego his liberty. That I
consider is very objectionable in itself.

Without going further into the other
provisions, I ask why should you not
ascertain public opinion whether or
not such a kind of legislation is neces-
sary. What opinion has so far been
expressed, even with the limited facili-

ties that a progressive press has in
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this country, seems to me to be over-
whelmingly against the provisions of
such a measure as this. We had only
the other day the spectacle of leading
lawyers and important Congressmen
themselves objecting in no restrained
terms to the very principle of this
legislation. I suggest that if you do
not regard such specimens of public
opinion as any evidence of the view
that the public take of this measure,
it is all the more important for you to
organise public opinion in those
quarters to whom you usually refer
when measures of this character are
circulated for opinion. There is
nothing to lose if the opinion of the
public is obtained. There is nothing
to endanger public security in any
way if you invite before the middle of
March the opinion of the public. You
wﬂ:l still have a fortnight to pass the
legislation you want. And at that time,
if the opinion is in your favour—there
is perhaps every likelihood that there
would be a majority of opinion in
your favour, if you know how to
approach the public on the matter—
there would be general agreement for
getting through the Bill; and even I
would not be able to oppose it in the
face of 'such public opinion.

But if you will not invite public
opinion, if you do not like the very
suggestion of asking the public to say
what is necessary for its own safety,
you leave yourself open to a grave
suspicion whether you are supported
in the country which you profess to
protect and safeguard. It is there-
fore a fair suggestion, I take it, that
this amendment should be accepted in
the spirit in which it is made, namely
that the public should be made pro-
tectors of their own liberty so to say
and that Government should only be
the agent of the public. We have no
chance of -ascertaining public opinion
in the ordinary manner such as an
election in a democratic country. The
elections are rather far and one does
not know whether they will be post-
poned still further. But in any case
the need is paramount for enquiring
frorn the public their opinion as
regards the necessity, the advisability
of a measure like this and its several
provisions. If the opinion is in favour
of the present proposal, then there will
be no difficulty in getting the measure
through. For my part, of course, I can
assure you that no obstructive tactics
of any kind will be taken and perhaps
no amendment even may be suggested
if the people accept the measure as
circulated. So long as you refuse o do
that, I repeat you leave the door wide
open to the continuance of the feeling
that Government is not really in

-sympathy with popular opinion and

12 FEBRUARY 1951

(Amendment) Bill 2718

popular feelings, or that popular feel-
ings do not support them and they
want to use their present power to get
through legislation of this kind. I say,
Sir, that that is neither desirable 1n
the interests of Government them-
selves nor in the interests of the coun-
try, let alone the question of larger
ideals that people may be holding on
the subject. And I therefore com-
mend my motion to the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill be circulated for
the purpose of eliciling opinion
thereon, by the 16th March 1951”.

There are other motions. The next
one stands in the name of Shri Kamath
for referring the Bill to a Select Com-
mittee.

Shrimati Durgabai (Madras): Sir,
the present motion is to invite public
opinion on this Bill. Is not this motion
under consideration now? I would
like to oppose this motion moved by
Prof. Shah.

Mr. Deputy-Speaker: First of all let
all the motions for circulation and
reference to Select Committee be made
and then they will be dealt with by
the House.

Shri Kamath (Madhya Pradesh): I
beg to move:

“That the Bill be referred to a
Select Committee consisting of’
Shri M. Ananthasayanam Ayyan-
gar, the hon. Shri C. Rajagopala-~
chari, the hon. Dr. B. R. Am ar,
Dr. Bakshi Tek Chand, Shri
Biswanath Das, Prof. K. T. Shah,
Pandit Hirday Nath Kunzru, Shri
Syamnandan Sahaya, Dr. Panjab-
rao Shamrao Deshmukh, Prof.
N. G. Ranga, Shri R. K. Sidhva,
Sardar Hukam Singh. Shri Mahavir
Tyagi, Shri Arun Chandra Guha,
Dr. M. Channa Reddy, Shri G. R.
Ethirajulu Naidu, Shri Raj
Bahadur, Pandit Mukut Bihari Lal
Bhargava, Shri Naziruddin Ahmad,
Shri R. Venkataraman, Shri
Sarangadhar Das, Shri V. S,
Sarwate, Dr. R. U. Singh, Shri
Frank Anthony, and the Mover,
with instructions to report on or
before the 1st March, 1951.”

Shri Venkataraman (Madras): I
want to know whether the hon.
Member has taken the consent of all
Members whose names are included in
the motion. As far as I am concerned,
he has not taken my consent.

Shri Kamath: May I submit that
those who are not willing to serve may
decline to do so?
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Mr. Deputy-Speaker: Normally the
consent of the hon. Members must be
taken. Evidently the hon. Member
presumes that all these Members will

prepared to serve on the Com-
mittee. Perhaps he was not aware of
the rules. I hope Members will follow
the rules hereafter. (Interruption.)
They may not be in favour of this
Committee at all. (Shri Kamath: That
is a different matter). Therefore,
normally the consent of the Members
must be taken before hand. Other-
wiie the whole motion will be ruled
out.

Shri Kamath: The measure, Sir,
before the House stems constitution-
ally from article 22 of the Constitu-
tion and objectively from  the
conditions obtaining in the country
today. The constitutional source or
.genesis of this measure is that very
eurious article in the Constitution—
an almost unique article in the Cons-
titution—the provision which confers
the fundamental right on the indivi-
dual, the fundamental right of being
detained without trial. Last year,
Sir, in this very month the then
Home Minister brought forward the
original Bill which it is now sought
to amend. (Shri Tyoagi: For the
better). I hope so. The then Home
Minister, at the time he moved the
Bill for the consideration of the
House observed as follows:

“The legislative output of the
Ministry to which I have the
honour to belong has not been
large. That, I hope, would be
regarded as sufficient proof .of my
intention not to trouble the
House or to trouble the House
only when no other course
is available to me. In this parti-
cular instance also I plead ‘the
same urgent necessity. The hon.
Members are aware that the old
Constitution in certain respects
died on the 26th January mid-
night when the new Constitution
‘was born and the order of the
President in this respect was
signed at Ten O’Clock on the
next day. So there was an in-
terregnum which the
cannot excuse and therefore to
cover up this lacuna, it has be-
come a necessity. Besides, cer-
tain judicial pronouncements or
-decisions which have been made
during the last couple of weeks.
and  eertain litigation which is
pending before the Courts have
creatéd a situation in  which
;:gl_e;»ieel. having regard to the con-

fions prevailing today., that
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unless this House takes imme-
diate action, a grave peril to the
security of the State is involved.
That, therefore, is my justifica-
tion for approaching this House
with this piece of legislation
and I thank you all and I thank
you, Sir, for having accommodated
me in this regard.”

Then he went on to say:

“lI have now given sufficient
justification of the urgency and
necessity of this measure and
have also shown conclusively how
in framing its provisions we have
safeguarded the liberty of the
individual against the arbitrary
acts of the executive.”

Then he said that it was more or
less an emergency legisfation, and the
House will remember how it was
rushed in this very House. In ore
day we completed all the stages of
the Bill. At the end of the day all
the amendments were considered, re-
jected or passed and at the ‘close of
the day the Bill was placed on the
statute-book. But when the debate
was wound up, Sardar Patel promised
at that time to bring forward at a
later stage, on a later occasion, a
well-considered measure before the
House, dealing with preventive de-

- tention, and this promise, Sir, was
repeated on the 9th August, 1950,
when the first amendment of the Act
was moved and passed. The first
amending Bill to the original Bill was

considered and passed by this
House. There again on that occa-
sion, that is on the 9th August,
Sardar Patel said: | &

“As I said the other day, we
will bring forward, at a later
stage and at the proper time,
after full consideration, a well-
considered measure. Therefore
I hope there will be no time wast-
ed in passing this short measure.”

Now, Sir, hopes were held out and
promises were made in this House.
In a matter like this involving the
personal liberty and the funda_mentnl
rights of millions of citizens it may
be, as the hon. Minister said, that
only a few people-are inclined to
exercise or indulge in criminal liberty

while the many want to have their
civil liberties safeguarded. But when
a law of this nature is passed

by this House, no one can be sure
who will be exempt or immune from
the reach or the arm of this law.
Therefore, it behoves this House that
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it considers fully and very carefully
the re-enactment of this law for a
period of one more year. I was
rather surprised—I would not say
alarmed—by the statement that the
hon. Shri Rajagopalachari made 1he
other day in this House when he pro-
mised not to make any commitments
for the future. He said:

“Let me not be quoted when
next time a Member in charge of
this work moves any Bill for a
further extension if he finds it
necessary, and let it not be said
that I promised that it should
end on 1st of April 1952, or any-
thing like that. I do submit to
the House that it is not an easy
thing and this law may have to
be renewed again when the
period we now fix comes to a
close.”

The surpricing part comes now.
What in his opinion were the main
reasons for the enactment of this
amending Bill were as follows:

“Let it be clearly wunderstood
that I make no commitments on
behalf of the Government be-
cause I do not see so much effi-
ciency in our own Government...”

I would appeal to the House to
mark the words following the word
“because”:

“because I do not see so much
efficiency in our own Government
and so much intelligence among
our people from which we can
hope that we will overcome this
difficulty within a short time.”

So, in the very profound judgment
of the Home Minister, the two main
reasons for his not being definite
about this law being further and fur-
ther extended are: firstly, Govern-
ment's inefficiency—coming from a
Minister, it is an alarming statement
—and secondly, lack of intelligence
among our people.

Shri Sidhva (Madhya
The first is a fact.

. Shri Kamath: The second is an
inference. I do not know whether
my hon. friend Mr. Sidhva agrees with
me there. At least as regards the first
one, he has agreed; as regards intel-
ligence, I do not know how many
will agree.

Shri Rajagopalachari: Before the
hon. Member gets more and more
alarmed, I should like him to make
a distinction between “I do not see
so much efficiency” and “I see ineffi-
ciency” and similarly between “I -do

Pradesh):
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not see so much intelligence” and
“I see want of intelligence”. If this
distinction is kept in mind, I think
his alarm may be allayed.

Shri Kamath: I know the Home
Minister is famous in our country—
and perhaps all over the world—for
his subtlety in argument and I cer-
tainly would give the palm so far as
his subtle argument is concerned, bt
I hope he will give me the credit of
knowing English—not as well as he
does, but fairly well.

Pandit Thakur = Das  Bhargava
(Punjab): But the question is one of
intelligence. :

i Rajagopalachari: It is not =a
question of language, it is a question
of substance.

Shri Kamath: But if the sentence
is read as it appears in the proceed-
ings. the word “so” goes with “that”
—*I do not see so much efficiency nor
so much intelligence that we can
overcome this difficulty”—so that “so”
must be linked up with “that”. I do
not know whether this will appeal to
the hon. Minister.. To me personally
it appears that the trend of his argu-
ment was this: that there is not so
much efficiency among *“ourselves”—
ie. among the Ministers—or so much
of intelligence among our people.

The Minister of State for Transport
and Railways(Shri Santhanam): Gav-
ernment includes Parliament also,
Sir.

Shri Kamath: He has definitely
mentioned the word ‘“Government”
and I suppose Government includes
Ministers, Ministers of State and
Deputy Ministers.

Shri Santhanam: And Parliament.

Shri Kamath: Parliament is not
Government—I am sorry for the
knowledge of the Minister of State.

Shrimati Durgabai: Are intelligence
and inefficiency the subject matters
of this Bill, Sir?

Shri Kamath: I will come to that’
I will satisfy the hon. Member’s iatel-
ligence.

Mr. Deputy-Speaker: I am afraid all
intelligence will have to stop at one
o'clock. The_ hon. Member wmay
resume after Lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.
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The House re-assembled after Lumch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

PAPERS LAID ON THE TABLE,

REPORT re INCOME-TAX INVESTIGATION
CoMMISSION

The Minister of Finance (Shri C.
D. Deshmukh): I beg to lay on the
Table'a copy of the Report on the
Working of the Income-tax Investiga-
tion Commission during 1950. [Placed
in Library. See No. IV O. 9(19)].

Mr. Deputy-Speaker: Have any
arrangements been made to circulate
the pamphlet?

Shri C .D. Deshmukh: It will be
made, Sir. '

PREVENTIVE DETENTION
(AMENDMENT) BILL—contd,

Mr. Deputy-Speaker: We will T
ceed with the discussion on the prli

er to amend the Preventi
Detention, Act, 1950. ve

Shri Kamath: When the House rose
for lunch I was making out this point
})hattl whereas Sardar Vallabhbhai

atel . . .

Mr. Deputy-Speaker: May I submit
for the consideration of hon. Members
that the scope of discussion on this
Bill may be confined, in my opinion,
to the need for extension and the
necessity of amendments, because the
whgle matter was discussed last year.
It is sought by this Bill to extend
the period of operation of the Act,
and advantage is taken of this oppor-
tunity to bring some amendments.
Therefore, it is better to limit discus-
sion on the need for extensiop, No.
1, on the amendments that have been
tabled, No. 2, and incidental matters.
We need not go over the same ground
as to whether a particular party
should be banned, or not.

Pandit Kunzru (Uttar Pradesh):
May 1 understand, Mr. Deputy-
Speaker, the exact meaning of what
you have said? Do you object to a
Member calling in question the pro-
priety of the Bill that the Home
Minfster has brought forward on the
ground that its provisions are fincon-
sistent  with  certain fundamental
principles? -
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Mr. Deputy-Speaker: I do not say
that. It is true that this Bill can be
considered to be a new Bill so far as
the coming year is concerned. Some
of the arguments which are sought to
be made now are a repetition of the
arguments advanced last year on the
floor of this House when the original
Bill was brought. For the purpose
of enabling all Members to have an
opportunity of speaking, I am only
saying that considering the relative
importance of the aspects of the Bill,
the more important one is that of
extension of the period than on the
need for the Bill altogether.

Pandit Kunzru: I take it that we
shall be within our right in objecting
to it on principle. We may have
opposed it on principle last year and
may have been defeated. But that
should not preclude us from opposing
the Bill, should we desire to do so.

Mr. Deputy-Speaker: I am not
giving this as a decision or ruling.
What I said was that hon. Members
need not repeat what has been said
again and again on the floor of the
House. Of course, they have a right
to oppose the Bill wholly.

Pandit Kunzru: What I mean ‘o
say is that a Member should be entitl-
ed to try again to convert the House
to his own view.

Mr. Deputy-Speaker: There is abso-
lutely no objection to do that.

Shri Kamath: I am deeply beholden
to you for the excellent guidance that
you have just given. But I may at
the same time remind you and tbe
House of the fact that on the 25th of
February 1950, when the Bill was
moved at 11-15 and concluded at
5-55 there iwas hardly any time for

this House.

Shri Sidbwa (Madhya Pradesh): It
went up to 7 O’Clock.

Shri Kamath: I am sorry my hon.
friend Mr. Sidhva is suffering from
loss of memory on this point. The
discussion was closed at 5-55. Any
way, whether it was six or seven, it
does not matter very much. But the
point is that it was concluded in one
day,—a measure of this type. The
House started discussion on the
motiorn for consideration at 11-15,
because the first Business of that day
was the Railway Minister’s reply to
the Railway Budeet: so that. there
was nnt even a full day for a discus-
sion of that measure. Therefore, in
that context, my hon. friend Pandit
Kunzru's argument does seem to be
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important, and I believe, * Sir, that
every Member of this House when
this. measure has come before the
House in another form must be at
liberty and must he given full oppor-
tunity to discuss the entire scope and
the principles underlying this Bill.

When the House rose for lunch,
Sir, I was saying that whereas Sardar
Vallabhbhai Patel held out -the hope
that this Bill may not last longer
than the 31st of March 1951, his suc-
cessor has aroused the fear that the
_Bill may, unless some conditions are
satisfied, be placed permanently on
the Statute Book.

Some Hon. Members: Permanently?

Shri Kamath: Yes, unless certain
conditions are satisfied. And the
conditions are, firstly that the effi-
ciency of the Government must in-
crease and secondly people’s intelli-
gence quotient must increase. If the
efficiency of the Government and the
intelligence of the people continue at
a slow pace, which unfortunately is
the state of affairs today, according
to nim, then he for one is not sure
whnether he or his successor may not
come before the House again next
year, about the same time in the
spring season to move for a further
extension of this measure.

The observation that he made. 1
believe, Sir, was made in a mood of
self-introspection, because about five
minutes before he made this obser-
vation as regards the efficiency, or
rather the inefficiency of the Govern-
ment and the lack of intelligence in
the people, he said:

“We have taken over from the
British Government. It was an
efficient Government. We have
taken it over .in full confidence
that we will be able to rule this
country.” -

But later on’'comes the plaintive
cry that “we”, which means the Gov-
ernment and nct the Parliament are
not as efficlent as it might have been
—not absolutely inefficient—, but as
efficient as he wants it to be. So.
with regard to his first observation. I
can only hope and pray that their
efficiency may increase. As regards
the intelligence of the people, or the
lack of intelligence, 1 can only send
to the people my fraternal greetings
and sympathy in their predicament.

Now, Sir, the present measure be-
fore the House intends to reconcile
the fundamental liberty, the funda-
mental right of the individual to
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personal liberty, with the fundamental
right of the State to be secure. In
other words, it tries to reconcile the
right of the individual to freedom
from fear to the right of the
state to. freedom  from danger,
and this is an attempt to
reconcile the liberty of the indivi-
dual with the security of the State,
I have already said that in no demo-
cratic constitution of the modern
world, so far as I am aware, will you
tome across a provision of this
nature, that is to say, the fundamen-
tal right of the citizen to be detained
without trial.. It is only in our
Constitution that we have had to
incorporate this provision. I would
have wished that this provision were
incorporated elsewhere in the Consti-
tution but not in Fundamental Rights,
because it seems to make a mockery
of fundamental rights. In any case I
am sure that so far as the peace time
laws of a democratic country are
concerned you will never find a pro-
vision of this nature. Our .Constitu-
tion in the very Preamble says that
this India that is Bharat will be a
Sovereign Democratic Republic. And
I therefore wonder why this right
to be detained without trial has been
incorporated in the Constitution of a
Sovereign Democratic Republic.
Anyhow that provision is there in
the Constitution and this measure
springs or emanates from that article
;x; the Constitution. that is article

The pcint of view raised about
the scope of discussion on the present
occasion is an important one, be-
cause, apart from an argument
advanced by my hon. friend Pandit
Kunzru, I may straightaway say that
the discussion of the original Bill
was hustled in such a manner in lagt
February that a number of amend-
ments which I had suggested to the
Bill on that occasion were summarily
rejected without much consideration,
But I am glad to find today that the
Home Minister has in his wisdom
thought it fit to.incorporate those very
amendments—some of them—which 1
had moved on the last occasion.

An Hon. Member: He has stolen
them from you!

Shri Venkataraman: Therefore you
must support the Government now.

Shrimati Durgabai: So all your
points have been met. -

Shrl Kamath: I would not like to
go so far. Shrimati Durgabai says
that all my points have been met.
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[Shri Kamath]

If she thinks so, then I do not want
to pick a quarrel with her now.

Therefore, it would be obvious to
this House that if only more time had
been allowed on- the last occasion,
that is to say more than one day or
rather three or four hours, I am sure
that there would have been no need
for an amending Bill today.

Shri Bharati (Madras): I see!

Shri Kamath: My friend Mr.
Bharati sees. I am glad he sees.
And when he sees he sees very wel.

Shri Tyagi (Uttar Pradesh): Sees
late. .

Shri Kamath: Better late than
never.

Now, Sir, coming to the provisions
of the Bill, the Home Minister the
other day told us that the Bill is
designed to curb the activities of a
certain group or a certain section of
the population who are bent on
achieving their ends through secrecy,
trickery and violence. He went on
to amplify his argument by saying in
short that the Bill is designed to curb
the activities of the Communists in
this country. I for one felt from the
trend of his argument that what he
wanted was, in the interests of us
in the interests of the State, in the
interests of the people—who are not
so very intelligent, according to hl.)'h
—to suppress the activities of .certam
people who wanted to undermine the
State and the subversive activities of
this particular section of the popula-
tion. I in all humility would ask
my hon. friend the Home Minister
whether subversive activities can be
brought in only within that compass
or whether there are other kinds of
subversive activities also which, if
he really wants that the State should
flourish, that India should prosper,
that India should get out of these
doldrums or this morass, it is not
equally necessary to curb and
whether it is not equally necessary
to curb the activities of some other
section of the population.

The All India Congress Committee
—and I need not labour the point
that the large majority here do pa‘y
some attention to what the All
India Congress Committee says—in
the recent Republic Day Number of
its Economic Review has suggested
that' “black-marketing and corruption
be declared subversive acts so that the
long hands of Government may fall
effectively upon this gentry of black-
marketeers” It has called ¢-em
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‘gentry’, and I do not know whether
all will agree, but this is perhaps
meant in a different sense, and it
goes on to say:

“The two main curses which
demoralise our public life today
are black-marketing and corrup-
tion. They always go hand in
hand and are very happy in each
other’s company. Their demoralis-
ing effect on the community is un-
imaginable”.

And the Economic Review has
suggested that these should also be
declared subversive acts which aim
at undermining the State equally with
the reprehensible activities of the
Communists in India. I would ik
the Home Minister whether he is ore-
pared to consider the activities of the
black-marketeers and other corrupt
folk on a par with the activities of
those who indulge in trickery, secrecy
and violence and whether the Bill
before us would reach out its tentacles
even in those directions.

I hope he does agree with this view
and w1!l give an assurance—if he
cannot incorporate thig in the Bill
before the House,—that this will be
implemented by the whole hierarchy
of officers under him, namely that
this category of criminals and anti-
social workers are brought within
the purview of the measure.

Shri Tyagi: It is so obvious. It
does apply.

Shrl Kamath: I am coming to that
point.

. Now, Sir, I have got some interest-
ing ﬁ_gures, very revealing figures .
supplied to me by the Research and
Reference Section of the Parliament
Secretariat, as regards the number of
persons detained under this Act dur-
ing th_e last year' and the categorles
to which they belong. The caption
of the statement is: “Number of
persons arrested and detained under
the Preventive Detention Act.” This
covers the period from 25th February
1950 to 31st October 1950 and the
various categories referred to in this
statement are: the Communist Party,
the Socialist Party, the Hindu Maha-
sabha, R.S.S. and a nondescript
category called “others”. These are
the four main categories and the last
one is “Miscellaneous”. (Interruption)
Akalies are not mentioned: they might
come under others. During that
period, that is from end of February
last year up to the end of October last
year, there is no category of ‘black--
marketeer’, I do not know whether
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they are . within the category of
“others”, but there is no such category.
It might be that instructions were
issued only after that, but reports
have been reaching us through the
Press that  blackmarketeers and
anti-social workers of that type who
arrested in a certain State were subse-
quently released from detention on the
mere giving of an undertaking that they
will not indulge in those practices in
future. In one case the papers had
reported that a person who _had been
arrested had been hand-cuffed and
paraded also in the streets but he was
released a few days later, after he
had given an undertaking not to in-
dulge in those activities in future. My
point therefore is that in future at
least this corruption and black-mar-
keting would be regarded and dealt
with as definitely subversive acts
under this Act.

Shri Tyagi: May I read to my hon.
friend from the Statement of Objects
and Reasons:

“The Act also enables Govern-
ment to detain persons ‘for
reasons connected with the main-
tenance of essential supplies and
services. With the deterioration
in the food situation, the need
for maintaining such supplies
and services has become more
pressing than ever.”

Shri Kamath: 1 am indebted to my
hon. friend, Mr. Tyagi for reminding
me of this. I never said that the
Act never provides for that, but the
quarrel is with regard to implemen-
tation and no Act will be respected
by the people unless and until it is
implemented in letter and in spirit,
and a Government which does not see
to it that its acts are implemented by
its officers earns the rontempt of the
people. (interruption).

[MR. SPEAKER in the Chair].

During this period of 8 months last
year, from the end of February to
end of October 1950, as many as 5,450
Communists were arrested and de-
tained in Hyderabad. There were
special circumstances for these.

Shri M. A. Ayyangar (Madras): I

would like to state—I have reliable
information—thgt about 100 mer-
chants were detained for having

black-marketed in grain and gur.

Prof. Ranga (Madras): It was
mostly in Bihar and Uttar Pradesh.
The other Provinces are all sleeping.

Shri M. A. Ayyangar: Including
Bihar.
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Shri Kamath: I never
action had not been taken but I
wanted to draw the attention of
Government to certain cases which
had been unjustly or unfairly dealt
with, not by way of extreme penalty,
but by too much of leniency, and that
is why I have said that the Act was
not implemented in letter and spirit.

Shrimati Durgabai: You have no
quarrel with the Act, but cnly with
the nature of the punishment.

Mr. Speaker: Hon. Members need
not interfere when the hon. Member
is making his point. Let us be more
patient.

said that

_ Shri Kamath: Mrs. Durgabai is oo
impatient and jumps to conclusions.
All 1 wanted to say was that whereas
Government wants to have an all-out
effort against the Communist Party-—
and it is borne out by the fact of the
Home Minister’s specific mention of
‘Communists’ in his , and I
suppose in present circumstances that
is justified—at the same time I would
impress upon the Government the
need at the present time, if we want
to feed the people, if we want to
clothe them and house them, is {o
suppress all kinds of corruption and
black-marketing and that note was
absent in the Home Minister's speech,
and there was the disquieting note of
action to be taken against the Com-
munist Party of India.

Shri Rajagopalachari: The gap will

be filled when an opportunity is
given.

Shri Kamath: I am well aware
that the Home Minister is always
prepared to meet the just demands of
a case. 1 will leave that in his very
safe hands. This statement which I
have in my hand about the number
of persons detained last year, after
the passing of this measure is a very
authentic statement supplied by the
Parliament Secretariat. Over 5,000
people were detained in Hyderabad
alone belonging to“ the Communist
Party, Socialist Party 60 and others
246. The next largest number comes
from Madras, 540 Communist Party,
Socialist Party 3. The next one is
Bombay, the third largest, 441 Com-
munist Party, 37 Socialist Party, 16 *
Hindu Mahasabha, 4 R.S.S. and
others 631. .The point in this parti-
cular case is this, that whereas the
number of Communists detained in
Bombay was 441, the number of other
ranks as I may call them is 631,

It would be helpful for this House
it the Home Minister could, in the
course of the debate, throw some
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light on these rather disconcerting
figures as regards the action taken
~under the Act against certain non-
-descript people.

Shrimati Renuka Ray (West Ben-
gal): The Act was extended much
later: the cthers may be under...

Mr. Speaker: T must again invite
the  attention of hon. Members that
it is not a good practice for a good
-debate to go on controverting every
little statement which an hon. Mem-
‘ber may make. Let us hear all that
he has to say. He is entitled to his
views. He may make a mis-state-
ment of facts. The hon. Home Minister
is there to correct. It is no use inter-
fering every now and then. Otherwise,
the continuity of the debate is lcst.

3 P.M.

Shri Kamath: I am very sorry, Sir,
that my hon. frienl. Mrs. Ray has not
paid adejuaie aftention to the sub-
ject in hand. The statement before
me defnitely says, “Number of per-
sons arrested and detained wunder
- the Preventive Detention Act, 1950.”
I do not know what more light she
wants upon this particular aspect of
the matter. The Act was applied
simultaneously all over India after it
waso passed on the 25th of February,
1950.

In West Bengal too, the number of
Communists is 761, R.C.P.I. that s
Revolutionary Communist Party of
India 105, Forward Bloc 2, and
Others 605, Hindu Mahasabha nil,
R.S.S. nil, Socialists 22. I do not

_ want to tire the House by reading all
the figures for each province. I do
not know why they have lumped
R.CP.I and the Forward Bloc under
the Communist party; but that is not
the fault of the Government, but it is
the fault of the officer who prepared
the Statement. The total has not
been drawn up; it is about 7,000 or
8,000 communists.

Anyway, the point is this. While
agreeing with the proposition put
forward by the hon. Home Minister
that all the activities of those indulg-
ing in trickery and violence in
secrecy, though I agree with my hon.
friend Prof. Shah that secrecy Uy
itself is not a crime—a good part of
the life of each of us”is secret and
is . . hidden from the view
of ‘other people and therefore I should
pot brand anybody who indulges in
secrecy as a criminal or a suspect}:ef
-se—T would like to impress this
on the hon. Home Minister that it is
very well to take action against those

12 FEBRUARY 1951

(Amendment) Bill 273

who indulge in trickery and violence,
but the powers vested or going to be
vested in the ‘Executive by the exten-
sion of this measure should not be
so abused as to embrace or include
within the scope of their action those
who do not indulge in such trickery
or secrecy or violence. The figures
appearing in the Statement incline
me to the apprehension that the Exe-
cutive officers who are not as wise
or who are not as prudent, or as
sagacious as the hon. Home Minister,
might; unless definite safeguards are
provided against their abuse of
power vested in them, mis-use the
powers which are sought to be con-
ferred on them by a measure of this
nature. It is not easy for this
House to accept that the number of
“Others” in particular States should
far exceed the number detained under
the Communist category. I would
like to know from the hon. ome
Minister what exactly these “Others”
who belrnged neither to the Commu-
nist party, nor to the Socialist party,
nor to the R.C.P.IL, nor to the For-
ward Bloc or the Hindu Mahasabha
or the R.S.S., were suspected of, why
they are detained, after how long a
time they were released either under
the orders of the High Court or Sup-
reme Court or otherwise by the
Government?.

When this Preventive Detention
Act came before the Supreme Court
last year as a result of the habeas
corpus petition filed by a Madras
detenu, one of the Judges, I believe
it was Justice Mahajan or Justice
Fazl Ali, remarked that this Act was
repugnant to the principles of demo-
cracy, particularly in peace time. I
do not remember the exact words
that he used; but he used words to
this effect. One of the Judges went
so far as to hold that this Act was in
conflict with the fundamental right
of free movement conferred by Part
III of the Constitution. Therefore, it
is first of all necessary to examine,
after one year’s functioning of that
Act, whether an extension of that Act
is warranted by the objective condi-
tions as they stand today in the
country.

The hon. Home Minister, in the
Statement of Objects and Reasons has
admitted that the activities of those
engaging themselves in violence and
secrecy have reduced in tempo today,
but that they have not entirely ceased.
It will be interesting to compare
figures of those detained during the
last year, from the 25th February to
the end of January and the
number of detenus in - our jails

£

e
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other confinement places today. That
would throw light upon this very vital
point whether an extension of this
measure by one year is absolutely
necessary, whether the ordinary machi-
nery of law is not sufficient to deal
effectively with those few people who
today are detained, but who, if the Act
lapsed today or tomorrow or by the
.end of March, will be free again.

One thing, again, we must remember.
The elections are due at the end of
this year and if all goes well, under
the Grace of God, the elections will,
as proposed, be held in December,
January and February of 1951-52. This
Amending Bill will extend the life of
this Act by one year, that is, it will
last up to the end of March 1952. It
is not right for a sovereign democratic
Government to give a handle to the
maligners and carping critics to say
that this Act is being re-enacted or
extended so as to enable the Govern-
ment to silence behind the bars all
inconvenient opponents of the regime.
I say this because. one of the cardinal
features that we nave to remember of
this Act, even though it has been
liberalised to a certain extent is that
it confers upon the executive the
absolute power to detain anybody for
a period of three months.  That period,
nobody can reduce, once he is' arrested
and detained. By the time the grounds
of his arrest and detention are com-
municated to him, and the materials
are sent to the advisory board, four
to six weeks will elapse and for the
report of the advisory board, it will
take another four to six
weeks. That is to say,
Government tan arrest and detain
anybody for a period of three months
without anyone being any the wiser.
And if the person is found innocent,
if he is found not guilty or not danger-
ous enough by the advisory board,
then he may be let off at the end of
three months. But for three months
if any body can help him only God
can, nobody in this world can help him
so far as detention is concerned, un-
less he is able to escape from the
detention. Otherwise he is there,
locked up for three months, without
anybody going to his rescue. That is
to say, if there is any intention on the
part of Government to lock up
undesirables, to detain undesirables,
they can easily arrest and detain some-
body or anybody, say Mr. A, or Mr. X,
early in November, and if at all he is
found, innocent it will be at the end
of January or sometime later so that
he will be away for three months:
sThat is a fact which we have fo bear
in mind. I would, therefore, plead
with all the earnestness at my com-
mand that if we are intent, if the Gov-

310 PSD.
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ernment intend to ensure a fully free
and fair election in this country, it is
its bounden duty to see that even the
provision with regard to the right con-
ferred on the executive to detain a
person for three months without giving
any help, even that provision should
be abrogated. And if that is not
possible, it should be liberalised and
some system or scheme should be
devised so that the detenu if he is
really innocent, might be able to come
out within a week or fortnight. Other-
wise, I am afraid the abuse of this
power might result in the charge being
levelled against the Government that
they are hampering or coming in the
way of a free and fair election in the
country.

Then, Sir, there is this other point.
It may be argued that once an assur-
ance has been given in this House, that
this power will not be used against
merely political opponents, but only
against those guilty of violence and
trickery, the executive may be trusted
to carryout and implement this assur-
ance of the Government in all earnest-
ness and in all sincerity. But if only
you peruse the judgments of some of
the High Courts during the last twelve
months, in the cases of persons detained
under this Act, it will not take an in-
telligent man long to find how often
and how seriously the powers conferred
by that Act were abused by the execu-
tive. 1n one case, Sir, I myself know
that the detenue, soon after his arrest
wanted to be supplied with the grounds
for his arrest. That was postponed
from week to week, until after two-
and-a-half months or three months, he
was merely told on a piece of paper
that he was indulging in subversive
activities. That was all. And when
his case went to the High Court on a
petition of habeas corpus, the judge
held that it was far too vague and far
too indefinite to constitute any wvalid
reason for the arrest and detention of
a citizen, and the judge went on to
aobeserve that unless the Government
specified the activity, the particular
activity for which the person was
arrested and detained, it could not be
held that the detention order was valid
or proper. Therefore, I would request
the hon. Minister to tell us also as te
how many cases there are in which
the High Court or the Supreme Court
has ordered the release of the detenues,
on the ground that they are improper-
ly detained under invalld orders or
improper orders, and further, how
many detenues were detained under
the category of article 22 of the Cons-
titution where no reference to the advi-
sory board was necessary. That, I sup-
pose, was the large majority of the
detenus who under the old Act, now
being sought to be amended, were given
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fio help whatsoever, no legal help, no
help under the Constitution or the law,
10 make any representation against the
order. They were classed or grouped
under a category which did not neces-
sitate or did not require the Govern-
ment to make any reference about them
to the advisory board. That, to say
the least, was a most undemocratic, and
I may even say, almost a pernicious
measure. which the Government during
the last twelve months, thought it fit
to implement, I mean that article under
which a person detained remained in
detention without any reference to the
advisory board. T am glad that to-day
that has been liberalised and all de-
tenus, irrespective of the category, will
have their cases sent before the advi-
sory board. But Sir, still one category
remains, that of persons detained for
a period of three months or less, and
as I have said, the Government must

- find out a method to reduce the perivd,
and I appeal to the hon. Minister again
to find some way of seeing to it that
those cases also are examined early
enough and the detenus given an op-
portunity of representing their cases to
the Government and to the advisory
board much earlier than the period of
three months.

Sir, the argument was advanced the

other day, not by the hon. Minister,
put by some hon. Member here that
now that we have our own government,
there is no need for any further fight
or struggle. While not subscribing for
a moment to the practices indulged in
by those who have espoused or adopted
methods of trickery and violence, yet 1
make bold to submit that there is still
scope for struggle and constant activity
which will result in conflict with the
present Government. Nobody will
have the temerity to suggest that just
tiecause we have attained Swaraj we
have simultaneously achieved Swaraj.
So long as economic democracy or so-
cial democracy, which have been incor-
porated in the Constitution as among
the Directives of State Policy, are still
unrealised objectives. so long, I say,
will there be need. imperative need
or necessity for further action, for
further conflict and further struggle.
If in the course of such activity _.or
such work citizens who are not Com-
munists by any means are rounded up,
.arrested and detained under the Act.
I for one have no hesitation in saying
. that this Detention -Act will go down
“in history as a Black Act, I mean it
“:that is done.

The figures with me show that action
“has been taken not merely against the
~ Communist Party but against hundreds
.-0f others. not scores. who might have—
1 do not guarantee—for the time eing

12 FEBRUARY 1951

(Amendment) Bill 2732

come into conflict with the powers that
be and have been arrested and detain-
ed. ‘I would therefore impress upon
the Government not to be complacent
with the idea that because we- have
achieved political freedom, though at
the price of partition. there is nothing
now for the citizen to fight or struggle
for. Because I for one hold that the
battle of freedom is never done and
each generation will have to recouquer
or reachieve the fruits of democracy
and freedom that past generations had
by its own efforts achieved.

It is for us, therefore, to consider
how far, firstly, this extension of the
Detention Act is warranted by the
circumstances. It is not enough for
the Minister to say that conditions are
such and such. Unless he gives. facts
and figures today as to how many de-
tenus there are in various jails and
camps and how many of them have
been released since they were detained,
it is difficult for this House to arrive
at a sound decision on this matter.

I find from the tabular statement I
have got that in Hyderabad out of 5,450

- arrested, on the 31st October there

were only 1,549. Four thousand and
odd were released in Hyderabad
itself. In Madras out of 540, 416 were
still detained at the end of October.
In Bombay out of 441, on 31st October
there were only 67 remaining in deten-
tion. Just to deal with a handful of
people whether these powers should
be arrogated by the executive is a
moot point.

In England, sometime last year, I
believe, Mr. Atlee, the Prime Minister,
was asked whether there was a propo-
sal to ban the Communist Party or take
such action against the party as would
render it impotent. Mr. Atlee replied,
so far as my memory goes, that the
ordinary law was sufficieht to deal with
any antinational activities and that
there was no proposal to ban the
Communist Party. So far as I am
aware, today in no democratic country
is this power of preventive detention
being exercised by the executive. Only
in India, which has put this funda-
mental right on the Statute Book, we
find the Detention Act in force. But
there will be no warrant for the
extension of this Act, if today the
numbers are even less than are
revealed in this statement as obtaining
on the 31st October. In some cases
they had come down by more than
half, in some by onethird and in some
others by a quarter. I do not know
if the Minister has got figures of
detenus under various categories such
as Communists, Socialists and Hindu
Mahasabha. who have been detained.
If he can supply us that, it- will enable
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the House to decide whether the
extension of this measure is warranted
by the facts before them.

The other point which, when the De-
puty-Speaker was in the Chair, he
raised was about the liberalisation of
this measure. Extension was one point.
The Deputy-Speaker said that the scope
can conveniently be confined to the ex-
tension of the Act and the liberalisation
of the measure. Ceoming to that, I do
find that whereas there have been cer-
tain improvements, almost in confor-
mity with the amendments which I sug-
gested last year to that Bill, there are
still certain provisions which might
be further taken into consideration
by Government and suitably modified.
When section 14 of that Act was be-
fore the House I had moved several
amendments to it. Today almost all
the objections I had raised are upheld
here. And that brings me to this point
that unless this measure is considered
fully and with great deliberation there
will be need for another amending
Bill, perhaps in the next July Session.
It is with that object in view that I
have moved my motion for reference
of this Bill to Select Commitee. The
atmosphere in the Select Committee
is more conducive and congenial to the
examination of amendments, alterations
or modifications of any legislation.
(Interruption) My friend Prof. Ranga is
inclined to laugh. (Prof. Ranga; No.)
I am sure that he has contributed in
a greater measure in the Committee
atmosphere than he has contributed in
this House. There are several points
which I have raised in the amendments
I have suggested I will move them at
the appropriate time. All the various
amendments as also various aspects of
this amending Bill, I humbly suggest,
could be considered with greater and
greater profit, not only to the House
and to the people but even to the Gov-
ernment, in the atmosphere of a Select
Committee rather than in the atmos-
phere of this House.

The Select Committee will report
after due deliberation. That report
will come before the House and the
House will have another chance of de-
liberating upon this very important
measure which is almost unique, as I
said, in the democratic constitutions of
the world. And if we have accepted
motions for reference to Select Com-
mittee on other occasions, on other
laws, on other pieces of legislation, I
8e€ no reason why this amending Bill
also, dealing with such a vital matter
as it does, should not be referred to a
Select Committee for proper scrutiny
and deliberation.

I mqvé, Sir, my amendment and com-
mend it to the House.
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- Mr. Speaker: Motion moved:

“That the Bill be referred to a
Select Committee consisting of Shri
M. Ananthasayanam Ayyangar,
the hon. Shri C. Rajagopalachari,
the hon. Dr. B. R. Ambedkar, Dr.
Bakshi Tek Chand, Shri Biswanath
Das, Prof. K. T. Shah, Pandit Hir-
day Nath Kunzru, Shri Syamnan-
dan Sahaya, Dr. Panjabrao Sham-
rao Deshmukh, Prof. N. G. Ranga,
Shri R. K. Sidhva. Sardar Hukam
Singh, Shri Mahavir Tyagi, Shri
Arun Chandra Guha, Dr. M. Channa
Reddy, Shri G. R.-Ethirajulu Naidu,
Shri Raj Bahadur, Pandit Mukut -~
Bihari Lal Bhargava, Shri Nazirud-
din Ahmad, Shri Sarangadhar Das,
Shri V. S. Sarwate, Dr. R. U. Singh,
Shri Frank Anthony, and the -
Mover, with instructions to report
on or before the 1st March, 1951.”

-

.I would like to clarify the ground
here. Similar motions for reference to
Select Committee are given by Sardar
Hukam Singh, Mr. Anthony and Prof.
Shah. I take it there will be a little
change of names here and there. But
then these motions need not be placed
separately. In case there is agreement
to refer the Bill to the Select Com-
mittee some names may be included
and others excluded.

Prof. S. L. Saksena (Uttar Pradesh):
8ir, I thank you very much for having
allowed me this chance to support my
friend, Mr. Kamath. I have very
patiently heard yesterday the impas-
sioned appeal of the hon. Home Minis-
ter for a quick passage of this Bill. He
was, in fact, envious of Dr. Ambedkar
who got two Bills through within half
a day. But I would request him to
pardon us if we do not allow him to
do so and I would like to tell him how
this Act has been used during the last
one year and whether it has helped to
stop the spread of communism and
secret and violent political activities
in this country. As persons who are -
directly in contact with the masses,
with the labourers, with the kisans,
and the people at large, we think it
our duty to place before the hon.
Minister our own experience in this
matter,

I may at the very outset say that I
was one of those who opposed article
21 of the Constitution when it was be-
Ing considered in the Constituent As-
sembly. I was for “due process of
law” and wanted that we should have
al! the protection that that phrase zives
with regard to the fundamental rights.
But we were defeated and we have
now got articles 21 and 22 of the Con-
stitution which I regard to be a dark
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spot on our Constitution. It is on ac-
count of those articles that detention
without trial is possible under our free
Gonstitution. But I think that even
that permission to detain was given
only for an emergency. It is a consti-
tutional question which I may lay be-
fore the House, though I would not
press it because it is rather a matter
for the Supreme Court to decide.
Chapter XVIII of the Constitution defi-
nitely lays down when a state of emer-
gency could be proclaimed. Well, in
a state of emergency the liberty of a
citizen may be taken away. But I feel
that the use of this Act at any other
time is not proper. It should not be
allowed except when a state of emer-
gency is declared by the President. I
therefore think that this constitutional
question should also be thought over,
that is whether the use of article 22
in peace time is permissible under the
Constitution. I think that only when
an emergency is declared under
Chapter XVIII can this Act be used.
Sir, even if the Constitution gave the
power, I think Pariiament should try to
extend the liberties of the people.
The Constitution is intended to pro-
vide for all emergencies but we as a
free Parliament should try to extend
the liberties to all the people. There-
fore, even if article 22 clothes Govern-
ment with power to use this Act in
peace time, still I think Parliament
should limit the use of this Act only in
emergencies, that is when a state of
emergency has arisen due to war etc.
1n other countries where this power
has been taken, it has only been used
in emergencies. Today, we have ac-
quired an international status. In
the counsels of the world we are res-
pected, and we are trying to live up
to a high philosophy, the philosophy
of the Father of our Nation. If that
is so, then it is only proper that in
our law also we should try to live
abreast of those free countries of the
world. We know very well that in
England this power of detention was
used only in the most serious crisis in
the history of England, that is during
the last war. and even there the highest
number of detenus in 1941 was only
about 1400 and that figure came down
to 200 in 1944. In the U.S.A. habeas
corpus can be suspended only by
Congress; an emergency declared by
president will not bring it about.
Even when the legislature itself sus-
pends habeas corpus, the facts justi-
fying the suspension will still be
<.gubject to judicial review. So,
America too it is very difficult v
suspend habeas corpus or personal
liberty. So, what I want is that this
Parliament should limit the power of
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detention only to the time when the
President has declared a state of
emergency either on account of war or
due to a state of insurrection or some
such grave calamity during which the
President thinks that article 22 should
be invoked. Otherwise this Act should
not be used. This is the one thing
which I should like to impress upon
the hon. Home Minister.

In England the use of this Act has
been accompanied by many provisions
which enable a very close examination
of each individual case which is not
possible under our Act. In fact here
you are given the right to arrest
anybody you like. In England the
Home Secretary personally looks into
each and every case and without his
personal intervention nobody can be
detained. Then there are other impor-
tant provisions in their law itself which
guarantee that there shall not be
detention of any innocent person. I
may read out from the replies given
by the Home Secretary in the British
parliament on certain occasions:

(i) “I would give (the Advisory
Committee) all the information
that we have at the Home Office
or the police might have about
these cases.”—Home  Secretary
(July 26, 1939). “The Advisory
Committee have before them all
the evidence which is in the posses-
sion of the Secretary of State."—
Home Secretary (October 31. 1939).
“It is the invariable practice of the
Advisory Committee to put before
these persons, as explicitly as they
can, all the facts which are knowna
against them.” “Detailed evidence
upon which he is being detained
is put to him at the actual hearing
of the Committee.”—Under Secre-
tary (July 23, 1941).

(ii) “If the Advisory Committee
came to the conclusion that in the
circumstances of any case there
would be advantage to the proceed-
ings by the bringing out of facts
and that this would result from
legal assistance being available,
that tribunal or Committee has
the right to say that such legal
assistance could be provided...It
is not the Home Secretary who
settles whether legal assistance
shall be available or not, but the
Committee outside” The Ad-
visory Committee asks a legal re-
presentative, if the detainee has
given him instructions, “to appear
before them to give evidence om
behalf of the appellant or to assist
the Committee on the appellant’s
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behalf in the investigation of the
facts of the case.,’—Home Secre-
tary (December 10, 1940).

(iii) - The Advisory Committee
can “call in any person who, in
their opinion, may be able to
assist in elucidating the matter
with which the Committee have to
deal.”—Home Secretary (October
31, 1939). “In some cases witness-
es may be available, in others not;
and where witnesses are available,
it is for the Committee to decide
whether the attendance of witness-
es is necessary.”—Under Secretary
(February 13, 1941). “Witnesses
can be callod, and are called in
tmany .of these cases.”—Home
Secretary (July 23, 1941).

I have quoted these only to show
that when this provision was used in
England, they made all possible evi-
dence available to the Committee to
decide whether the man should be de-
tained or not. In our Act, appearance
of 3 lawyer is barred. The detenu also
cannot represent himself personally.
He cannot also call in witnesses. This
is bound to lead to many innocent per-
sons being detained. The principle of
the law is that while hundred persons
can go vnpunishad one single person
whd is innocent should not be punished.
It is therefore most important that these
simple procedural things should be em-
bodie? ir our Act, so that we may
have an enactment which may not be
behind similar enactments in some of
the advanced countries of the world.
Our Act should make all assistance
available to the Advisory Board. The
detenu should be permitted to appear
personally or by lawyer. He should
also be permitted to bring witnesses.
It is only then that the Advisory Board
will be of real service. It is only then
that it can go thoroughly into the
grounds of detention and give its find-
ings. In making these facilities avail-
able, we shall not be doing anything
extraordinary. I am merely asking
you to do what the British Govern-
ment did during the war. All my
quotations are from the Civil Liber-
ties Bulletin published in Bombay. 1
say: we are not demanding something
which is unreasonable. We are only
demanding that if you have to detain
somebody under any circumstances,
then at least do it after takine all pre-
cautions that no innocent person is
detained and that only those who are
really guilty are punished. If this is
done, then some of the objectionable
features of this Bill will disappear.

I am thankful to the hon. the Home
Minister for having included the cases
of persons detained hitherto under the
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review of these Advisory Boards. For-
merly, only cases of persons detained
for interfering with supplies and for
security reason$ were reviewed and the
main cases were left out. But that
has been declared by Justice Mahajan
to be a fraud on the Constitution itself
and I am glad that his opinion has been
given consideration by the Government
and now all cases will go before the
Advisory Board. There is still one flaw
and that is that the cases of detenus
whc are detained for less than three
months will not be reviewed. I know
that the Constitution gives the Gov-
ernment power not to bring such cases
before the Advisory Boards, but I do
not think that the Constitution says
that even by law we cannot provide
that such cases also may be brought
before the court. My opinion is that
even such cases should be brought be-
fore the Advisory Board. I may, tell
you, Sir, that it sometimes happens
that Government detain a person first
for three months and as soon as that
period expires they detain him for an-
other three months and again the same
thing is repeated. It is done in such
a way that it defeats the purpose of the
law and a man is detained for nine
or ten months. This is somethi
which should not be permitted. If Gov-
ernment is permitted this power of
detention. it should be used only in
grave emergencies. Otherwise, any
person may be detained for three
months and his case will not come be-
fore the advisory Board. I think this
is the minimum that should be done
to liberalise the Act.

As I said in the very beginning, this
Act is something which I consider to
be unworthy of the Constitution and
I would have wished that these powers
should be reserved for only an emer-
gency period. As it is, I can give you
several instances where this power has
been misused. I may give you an
example from personal experience. You
will remember that I myself was re-
cently arrested for talking to labourers.
At midnight in my room I was awaken-
ed from sleep and I was arrested along
with cight other persons. We all went
to jail and when Mr. Tyagi came and
asked me whether I would like to be
released on bail, I refused to give bail.
My other friends wanted to be released,
so they gave bail. Normally, they
should have been released under Sec-
tion 188. But what happened? For
two or three days we were informed
thai orders were being awaited from
the District Magistrate and after this
delay they passed an order of deten-
tion under the Preventive Detention
Act. They were told, “Even if you
are released on bail, you are detained
under this Act.” Use of this Act was
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[Prof. S. L. Saksena] supplﬁ. sugx}:azi.sane to the t::lctory bﬁ
. spreading e propaganda  an
T o o e e sctiies but  umidation and you forcibly pre
simply to keep those persons in deten- Suming work. - This resulted in un-
tion. Under Section 188, the man easiness and  discontentment
should have been released on bail im- amongst the workers and also
mediately. But on some excuse, they amongst the cane-growers who
waited for three days and then were faced with fodder shortage
order of detention was passed. I would and gloomy prospects of cane dis-
like to read the order of detentig[n to- posal and as such there was immi-
t&xfnilgltgseﬁﬁ) g%twthﬁo?vonfhgm Acgmig nent danger of breach of peace.”
ctually used. All the actions are de- w“
?la!l‘led yto be secret and violent and intem%tn:ﬁymsé gﬁfg‘t‘zgy tIhQSIRyo_}x
persons are detained. The hon. the way staff fron:’ ns:ovin the :ail\:l y
Home Minister may at least now i‘l“v: wagon away from thegmill premi?—
some weight to my mﬁ:\snt:;nnot o4 es and incited the workers to lie
such sweeping powers s down on the railway line if the

given to the executive, because they
are misused throughout. Tﬂls waf g:
.order issued on seven workers O i .
?;ct%rry who had joined the strike. They rz‘h’s t'ls h;rtdlyt _a matter for which

leading workers. They were preventive detention could be utilised
ey Socialists. They could have been proceeded under

_'rlx‘ekzligerw nggfxfssorkﬁ who  had the ordinary law of the land.

joined the strike. The order says:

wagons were moved.”

hshri‘ Tyag’i: Were they obstructing
«Whereas, by virtue of order the railway?

No. so and so dated so and so, you i
so and so have been detained Prof. Saksena: They were not.

under sub-clauses (ii) and (iii) of

Clavse (a) fOEhS“Il:;see cti 21 n (Be ) of Shri Sidhva: Did they use violence?
Section 3 o e ventive en-
> Prof. Saksena: They did not. The
tion Acf, 1950, order further proceeds: -
Now, therefore, etc. etc.” “That from 20th J
And then the grounds of detention onwards y(;)l:n organisgsuaréyevleisall
are given, which are: meetings, ie., on 23rd, 27th and

“Under clause 3 of the Notice of
the Regional Conciliation Board,
‘Meerut, dated 28th October 1950,
the employees and employers of
Sir Shadi Lal Sugar and Ge
Mills Mansurpur, were forbidden
to go on strike or to declare a lock-
up until the expiry of two months
after the conculsion of the proceed-
ings before the aforesaid court in
respect of Jainand Lal. This dis-
pute was decided on 5th December
1950, but in utter disregard of this
clear mandatory order, you torc_ed
the workers to go on illegal strike
from 9 p.M. on 19th January 1951
even before the sched time
given in the strike notice.”

The history of this case would show
that the strike was not an illegal one,
but they used some device to declare
the strike illegal and this particular
order was' issued.

An Hon. Member: Under what Act
was this order issued?
Prof. S. L. Saksena: Under this
wery Act. The order goes on:—
“From 20th January 1951 om-
ward you and your associates in-
stigated the cane growers not to

28th January 1951 and delivered
exciting speeches exhorting the
labourers not to be afraid of bullets
or lathis and to risk their lives and
those of their women and children
in forcibly preventing willing
workers from joining their duty
and cane growers from supplying
sugarcane to the factory. ou
actively worked up the feelings of
the labourers and excited them by
saying that the Government and
the mill-owners were sucking
their blood. In fact you actually
brought the women and children of
the workers and placed them at the
mill gate in order to force the will-
ing workers not to resume duty.

That on 28th January, 1951,
when the District Magistrate called
a general meeting of all the labour-
ers in which all workers without
a single exception agreed to re-
sume work and the workers had
actually started going to work, soon
after the departure of the District
Magistr?te from the mill premises
you raised provocative slogans
and delivered exciting speeches
and extended threats with the
result that even those workers who
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had entered the mill for duty were
compelled by you to come out.

That you on the night between
January 28/29 addressed a meet-
ing at Shamli and delivered a fiery
speech exhorting the labourers to
defy the orders under section 144
Cr. P. C. and not to be afraid of
bullets or lathis.

“These actions on your part are
prejudicial to the maintenance of
public order and the maintenance
of supplies and services essential to
the community and it has, there-
fore, been considered necessary to
detain you.

Also, in pursuance of the provi-
sions of the said Section of the
said Act, you are further informed
that you have a right to make a
representation against the order
under which you are detained. If
you wish to make such a represen-
tation you should address it to the
Home Secretary to the State Gov-
ernment through the undersigned.

Given under my hand and seal
o; the Court, this 2nd February,
1951.

D. P. Singh, L.AS,,

District Magistrate,
Muzzaffarnagar.”

Sir, this is the way in which this
Detention Act is being worked by the
Executive. In this. strike which affect-
ed about thirty factories about ten
workers have been arrested. I cannot
say whether all of them have been
detained. But in this particular mill
I had with me seven persons who were
first arrested under section 144 for
breaking the law and when they ap-
plied for bail and were about to be
released they were given this notice
and they are still under detention. Sir,
the order does not even say how long
the detention will continue.

Pandit Thakur Das Bhargava (Pun-
jab): It is always done.

Prof. S. L. Saksena: My friend says
it is always done: that is how exactly
this Act is being worked.

Shri Tyagi: How was my hon. friend
released?

Prof. S. L. Saksena: I will tell you
how I was released.

I was not served with such an order.
In fact, when I was asked whether I
would like to be released on bail, I re-
fused. -Then they examined my frac-
tured leg. They were afraid that it
might become worse and said: ‘“You
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go to hell; we shall not keep you in
jail.”

Shri Tyagi: So my hon. friend has
come here instead!

Prof. S. L. Saksena: They have not
withdrawn the case against me. I
thank the Magistrate for the qonsxdera-
tion shown to me. But I wish to re-
mind the House of the unfair manner
in which this Act is used against the
workers and the effect it is having. I
know the workers for the past so many
years. I have been working among
factory labour for the past twenty
years. My district of Gorakhpur has
twenty-four factories and I have been
associated with them. These workers
come from rural villages; they have
been ardent congressmen. But I am
sorry to say that seeing what is being
.done to them under the Congress Gov-
ernment they have become very much
anti-Congress. Even now they will
listen to me. But they do feel that the
Congress is not living by the principles
for which it fought.

I, therefore, ask the hon. the Home
Minister whether he can checx the
spread of communism by passing such
Acts here and by using them, in the
manner they are being used. #As one
who claims to be a Congressman for
the last thirty years and who has pass-
ed one-fourth of his life in the various
movements, as one who is still the
President of his District Congress Com-
mittee (of Gorakhpur) and a Member
of the A.IC.C,, I say that our Congress
is going to the dogs, because we pin
our faith on these Acts and not try
to act up to the ideals for which we
have lived and worked,# Mahatma
Gandhi has taught us the ideals that
should guide our actions. We in this
world today are divided in two camps:
the communist camp and the capitalist
camp. Russia and America are the
two blocs in this world. In regard to
this our Prime Minister has taken the
right stand. But I think that you can-
not fight communism with the atom
bomb, or with Detention Acts. If you
have to fight communism, you have
to act according to the higher ideology
given to us by the Father of the Nation.
But, unfortunately, we have forgotten
what we have learnt during the past
thirty or forty years. We now pin our
faith on the atom bomb and the Deten-
tion Acts. Do you think you can stop
communism in this manner? Many of
my good friends who were ardent con-
gressmen for the past thirty years have
now become communists. It is these
tyrannies. these injustices, these social
maladjustments which have made them
communists. You cannot stop .com-
munism by passing these Acts. You
can only stop it by living by what the
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Father of the Nation taught us. If you
want to give the world a message, you
have to practise it in your own country.

Sir, I have given expression to my
feelings, because I feel for the Congress.
I have been in the Congress all my life
but I feel now that the Congress is
being torn to shreds. It is being brok-
en to pieces, because of these Acts of
our Government. I, therefore, want to
impress on the hon. the Home Minister
and our leaders that you capnot set
things right by your lathis and by your
bullets. In this strike, to which I refer-
red, I was ashmed to see the District
Magistrate issuing a statement after a
man was shot through the head.
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[Police had to fire 25 rounds to dis-
perse the mob. Only two people parti-
cipating in the strike received injuries
as many bullets that fell on the trucks
were ineffective.]

I am ashmed of these guardians of
our law and order: I am ashamed of
the congressmen. I, therefore, say, Sir,
that this is not an Act which will stop
communism. If you want to stop
communism live by the ideologies that
the Father of the Nation taught us.
Sir, I have done.

Sardar Hukam Singh (Punjab):
When I read the Statement of Objects
and Reasons given in this Bill I find
myself entirely in agreement with
them. It has been said that the
primary reason for the enactment of
this legislation was the necessity to
protect the country against violent
activities organised in secrecy and in-
tended to bring chaos.

[MR. DEPUTY-SPEAKER in the Chair]

If in fact these objectives had been
adhered to I would not have stood up
today to say anything against this Bill.
We were told last time as well that the
Communists had the largest number
to contribute to this lot who had to be
detained without trial and that there
was danger to the existence and
security of the State. We were told that
they used merciless and ruthless tactics
to subvert it; that their inspiration,
the methods that they employed and
their culture were all of a foreign
siamp. ' We were further told that
financially, _ strategically, structurally
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and tactically they were linked with
foreign organisations and that thefr-
object was to create disruption and
dislocation and that they attempted
to tamper with communications. With
that object in view certainly the House
supported the Bill and passed it in a
very short time.

4 pMm.

Thgre Wwas another reason given that
certain judicial ronouncements had:
been made by various High Courts and
some dangerous persons had been
released or were going to be released
then in a day or two; that if all those
persons were set at large there was
danger to the State, and that the
different States had complained and
urged upon the Central Government
the necessity of passing such a legis~
lation in a hurry so that they might be
able to cope with the situation.

On the present occasion, also when
this new amending Bill was intro-
duced, we were assured that it was not
the intention to use this Bill or any
of its provisions against political
adversaries but the enemy, who, we
were told, had advanced in his iactics
ana some groups worked in secrecy;
they wanted to seize power by force
and they were exploiting ~ every
opportunity they could find to subvert
the present authority.

Of course, as I have said in the
beginning, if that objective had been
adhered to, I must have given
support whole-heartedly. If its apgll.f:
cation had been in such cases where
really the persons involved had this
object of violence or intended to
employ such methods, then there would
have been little opposition in this
House. What I expected was that the
hon. the Home Minister would, when
he introduced this Bill, give us greater
details as to its application and its
implementation. We wanted to know
whether the objectives had been
adhered to and whether all those
promises had been kept. We expected
some more details aboyt the working
of that measure that we passed last
year in such hurry. We should have
got all facts up-to-date, though I am
thanltful to the hon. Member here by
my side that he has got some figures
and has made us cognizant of some of
them. But as they are not up-to-date
I should have really expected the hon.
the Home Minister to have given usg
complete figures—how many have
been proceeded against. what was the
number out of those that were referred
to the Advisory Boards, in what rases
did the Advisory Boards recommend
that the detention was not justified
in how many cases out of those did
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the executive act according to that
advice, what was the number that was
now being detained; furthermore, what
cases were referred to judicial courts,
thé Supreme Court or the various High
Courts and what had been the result,
what number of those referred to
Jjudicial courts had been released and
in what number had they refused to
interfere. These certainly were facts,
which if they had been provided to the
House, would have given some ground
for the hon. Members to judge whether
there was really justification why we
should extend our support to this
amending “Bill.

It bas been said by my hon. friend,
the previous speaker, Prof. Shibbanlal
Saksena that the application of this
Bill should be confined to the time
when the President declares an emer-
gency in the country. But I differ
from him. If it were to be intended
that this should apply only when the
Presideat announces an emergency,
then there would be no need for the
Bill. because in that case every libecty
is. to be suspended, all Fundamental
Rights are gone, we have no right to
be defended by a lawyer or to be
tried in a court of law. Perhaps he
has been misled by the laws of other
countries because France and other
countries have such provisions only
when such an emergency arises. But
that emergency is a separate thing
altogether. It is in addition to those
powers that our Government wants us
to endorse when no such emergency
exists. Therefore we have to scrutinize
this matter. I agree that the security
of the State should be the first concern.
If that is endangered. certainly no
other liberty can come into con-
sideration. But when that is not
feared and when that is not the
case, then individual liberty has
also to be respected and we should
see that we give every precedence and
are very zealous of any encroachment
that is tried to be made upon this
liberty. It has been stressed by the
hon. Home Minister that it is not
intended to be used against our
political adversaries. I wish this were
50, but I am going to place certain
factox:s which I claim would prove
that its application has been made in
cases where there was no fear of any
Vviolence, where it was clear that there
were no Communist activities, where
there were mno subversive acts, but
simply when the Executive of the day,
when the party in power thought there
was some danger to the stability or
the Ministry, to the stability of the
Party, that this was resorted to as a
measure to keep them in the saddle.

Coming nearer home, I can only give
illustrations and instances of my own
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province. I would give you certain.
illustrations of how this Act has been.
most flagrantly abused and the powers
that were granted under this Act were-
misused, Whatever other defects you.
might attribute to Communalism, this
much I can say that Communalism is
the antidote of Communism. Both.
cannot walk together. One is deadly
against the other. Coming 5

to my point. what I want to cay is.
that though the Shromani Akali Dal
is attributed with this tendency of
Communalism, I can assure this House
that it is the deadly enemy of Com-
munism. The Shromani Akali Dal
directed its legislators to join the
Congress Party in March 1948 but on
30th July 1950, on account of reasons
that they thought were enough, asked
them to come out because they felt
the objects for which they had been
asked to go in had not been fulfilled.
I may tell you that if the party had
been displaced, the Akalis could not
g0 in power and it must have been the
other group of the Congress that
would have come into power. It was
not with the object of saving the
Congress in power but it was with the .
object of preserving or contlinuing in
office those persons that were wielding
power at that time.

What methods did they employ?
Just when this resolution was
passed, they felt that the Ministry

.would succumb, it would collapse

and the opposite group of the
Congress would come into power. So
the whole machinery moved. All
ministers, whether they were Sikhs
or others. went round in the country;
they toured extensively at Government
expense on one pretext or another, that
they were doing Government work
but the whole object was to get this
resolution revoked. I need not repeat
that it was a purely légitimate reso-
lution and the party and the Akali Dal
had justification to say this much to
the representatives that they should
come out. There was nothing sub-
versive in it; there was nothing illegal
in it. But after extensive tours, when
these ministers found that they would
not succeed, then the only method left
to them was that they should resort
to this measure which is now under
contemplation 1o save themselves.
Therefore indiscriminate arrests were
made, people were detained without
trial. about three dozens of them were
taken into custody within 3 or 4 days.

Shri Tyagi: On a point of order,
I wonder if this House can discuss .
the conduct of a State Government
which is not here, to make a statement
in protest. I could understand that
we may criticize the policy of the
Executive but to say 'that they took a-



e

2746  Preventive Detention

[Shri Tyagi]
.certain executive action on account of

.such and such reasons and to attribute
.motives, would not be in order, Sir.

Sardar Hukam Singh: Sir, I am
going to explain when this Act was
resorted to and people were put inside
the jail, when the Preventive Deten-
tion Act was made use of and in the
~cases I am going to submit—I would
support them by judgments of the High
Court—they were taken In custody,
and I may say all the grounds were
.given there. If the hon. Member is
patient for a few minutes, perhaps he
will bear me out that I am relevant
.in this and that I am not going outside
my scope.

Mr. Deputy-Speaker: This  Act
applies both to the State Governments
-as well as the Central Government.

shﬁ Rajagopalachari: The point is
‘this, that while we can illustrate our
sargument hypothetically or otherwise,
it would not be proper to take for
-granted certain presumptions that so
and so did so and so. If they were
“hypothetical cases, there. would be no
objection to any amount of argument,
but to attribute to A,BandC an un-
worthy conduct, who are not here to
defend themselves is not the right way
~to present an argument which could be
based on principles without making
such presumptions.

Mr. Depnty-Speaker: Under this Bill
an officer of any State Government

and the Central Government can issue.

~orders.

Shri Rajagopalachari: There is no
point of order raised. I do not think
‘the hon. Member who raised the point
of order was raising the usual point
‘that this was a State affair and we
should not discuss. 1 submit that
the only point that should be consi-
dered by the hon. Members who
-and not the Chair is whether it is
not enough to represent a case with
‘illustrations hypothetically instead of
explaining a particular crime or un-
-worthy conduct on the part of particu-
1ar peovole, who are not here to defend
‘themselves.

Shri Tyagi: 1 feel probably the
~Thair could not catch the pomt of
order I raised. What 1 was saying
was that the hon. Member while deve-
loping his argument said that there
‘was a certain attitude adopted by the

_.Akalis or some other organization in

*the Punjab, and the Ministry did not

1like that attitude: they then tried to
«chanee their resolution: they failed in
making them change their resolution
and when they found that they could
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group, then they resorted to arrests.
Here a certain motive is attributed. I
do not know whether they resorted to
it on account of their failure to get
their attitude changed or whether it
is for certain other reasons. I there-
fore submit that it is not proper for
us to attribute motives for resorting
to take certain action.

Mr. Deputy-Speaker: The hon.
Member may draw attention to any
particular cases instead of generalizing
in that manner.

Sardar Hukam Singh: Sir, I was
coming to particular cases, but I was
interrupted, - rather too hurriedly. I
would not-be unfair to anybody and I
would read ‘the explanation of
administration also that appeared in
the Press. Why they did so was—it
is mentioned there—that it had inti-
mate connection with the harmony of
the two communities. This resolution
had also that effect and therefore, they
had to interfere. I am coming to
that as well and I will put their
defence as well before this House, Sir.

1 was just submitting that about 3
dozen persons were taken into gustody
and without trial they were put be-
hind bars. Several of them went to
the High Courts. Here T will try to
refer to the grounds that were
supplied to them. That was my chief
object and I think I am within my
rights to refer to those grounds that
have been supplied. These are the
grounds, Sir. I am reading from a
High Court judgment as observed by
the High Court Judge in his own
judgment:

“In.the case of Fauja Singh the
grounds were as follows: On 8th
of May 1950, you participated in
the general meeting of the Shro-
mani Akali Dal when a resolution
delegating full powers to Master
Tara Singh to manage the affairs
of the Dal was passed.”

“You also participated in an
informal meeting of the Akall
workers on 10th May, 1950, when it
‘was decided to hold an All Sikh
Convention on the 27th and 28th of
May, 1950. As a result of these
meetings, a resolution spo!
by Master Tara Singh has been
passed by the Working Committee
of the Shromani Akali Dal on the

30th July 1950. to the effect that if
the Panthic MLAs of the Punjab
Legislative Assembly do not
voluntarily quit the Congress,
they will be compelled to do so
by coercive methods.”
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1 will come to those coercive methods
_also later on. This is the first ground
given that he attended one or two
meetings and then subsequently a
resolution was passed. Then, there
is the second ground.

“You have in public utterances
declared yourself to be a firm
believer in the leadership of
Master Tara Singh who, according
to you, is the only person who
could deliver the goods to the
Sikh community. You are of the
view that in the long run, the
Sikhs who were at present work-
ing as henchmen of the Congress
would also have to revert to the
Master’s lead.”

This is the second ground.

Shri R. Velayudhan (Travancore-
Cochin): Is it a Government com-
munique? :

Sardar Hukam Singh: These are the
grounds that were given to the
detenus by the District Magistrates
after they were arrested and the High
Court is discussing these grounds.
Then, Sir,

® “Now that a resolution, making
the intentions of the Shromani
Akali Dal very clear, has been
passed, it is strongly believed ‘that
in pursuance of that resolution
you will commit acts prejudicial
to public order.”

‘These are the grounds.

“Your detention has therefore
been ordered to ensure the main-
tenance of public order.”

Mr. Deputy-Speaker: The hon.
Member referred to coercive methods.
He has slided over that.

Sardar Hukam Singh: I am coming to
that, after referring to......

Mr. Deputy-Speaker: One of the
grounds refers definitely to coercive
methods being adopted.

Sardar Hukam Singh: Yes, if you
want me to revert to that first of al,
that has been discussed in the judgment
of the hon. High Court. The District
Magistrate filed an affidavit that the
resolution stated that if the Congress
Members did not come out in pursuance
of that directive, some coercive
methods would be adopted?

Shri Kamath: Violence?
Sardar Hukam Singh: No question

af violence. Then, it was challenged
in the High Court that it was wrong,
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that the affidavit was not true. Th
the High Court sent for the on'glﬁe:.{
resolution. The Secretary produced that.
The District Magistrate was H

from the resolution it is found that
there is no mention of any methods,
how he inferred and how did he feel
that there was any intention pf‘ using
coercive methods. He said that
perhaps there may have been some-

thing there,—I am talking from this

judgment—though it is not embodied

in the resolution, but certainly they

must have omitted that part and that

otherwise, he felt satisfied that there

was some talk about it. Then, the

High Court in the ultimate end says

that because the  Act says that the

District Magistrate should be satisfied,

it is not the High Court that is to be

satisfied, and therefore, they cannot

interfere, and that though the

resolution does not say so, if he says

like that, they have to be content with

that however helpless they might be.

It is the District Magistrate that has

to be satisfied, and if he says that he

is satisfied, that ends the matter.

I am coming to the next case. I
only wanted to show that there was
nothing that was coercive. There
was no intention and the resolution
makes it perfectly clear. That is
also mentioned in this judgment.

Mr. Deputy-Speaker: The Advisory
ggdard also seems to have been satis-

Sardar Hukam Singh: I am coming
to the Advisory Boards as well subse-
quently. I am reading the other
grounds given:

“Three days after his arrest on
the 16th of August, grounds of
detention were communicated to
Rachpal Singh Bedi as follows:

‘After the arrest of Master Tara
Singh, you attended several
meetings and made speeches to
secure his felease by making all
sacrifices to attain the goal.

You have been making
speeches to demand the creation
of a ‘Punjabi Suba’. You have
also made speeches criticising the
exifte&qce of the Public Safety Act
in India.

On 6th September 1949, you
delivered a speech in a public
meeting held in Amritsar in which
you held Giani Kartar Singh
responsible for the lathi charge
made on the workers of the Desh
Sewak Party......
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You led a batch of Shromani
Akali Dal followers to stage 2
“Black Flag” demonstration on the
occasion of the speeches of Sardar
Baldev Singh and Giani Kartar
Singh at a bye-election meeting in

. Anjuman Park on the 26th August
1949’

Mr. Deputy-Speaker: The hon.
Member is reading all the grounds?

- Sardar Hukam Singh: There are
others also.

Mr. Deputy-Speaker: Is the hon.
Member reading only some of the
important grounds or all the grounds?

Sardar Hukam Singh: I will read
others also.

Mr. Deputy-Specaker: All the
grounds in any particular case?

Sardar Hukam Singh: Yes, I am
going to read all of them.

Shri Rajagopalachari: In an attempt
to make the speech reasonable, we
need not help to prolong it.

Sardar Hukam Singh: I am sorry if
I was unreasonable; I will try to be
within limits if 1 have exceeded that.

Mr. Deputy-Speaker: I only wanted
to point this out. There will be a
number of cases. Therefore, some
select instances here and there to just
cast sufficient light upon the principles
may be quoted: not exhaustively all
the instances that have occurred all
over the country.

Sardar Hukam Singh: T would not
continue reading this. I would revert
to another instance; two District
Magistrates of two different Districts
in East Punjab handed over grounds
to the detenus in their districts. It
was argued before the High Court that
these grounds were so identical,
comma for comma, full stop for full
stop, every word and letter, as though
they had been typed at on® place and
that otherwise it was not possible for
every word and every letter to agree.

‘An Hon. Member: Cyclostyled?

. Sardar Hukam Singh: May have
been cyclostyled all right. This was
the argument before the High Court
and the High Court let them off on
this .ground. These were the grounds
that:were given to them:

i “You being a follower of Master
’?gra‘ Singh......... »
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Mr. Deputy-Speaker: Order, order
the seriousness of the debate is taken .
away; we are engaged in a serious
business.

Sardar Hukam Sinmgh: At least I
am very serious, Sir.

Shri Sidhva: On a point of informa-
tion, may I ask, Sir: reference is made
to Master Tara Singh. May I know
what is the policy of Master Tara
Singh, violent or non-violent? That I
want to know.

Sardar Hukam Singh: That he has
made clear so many times that he
stands for purely constitutional
methods. He does not resort to any
violent methods.” He only wants a
re-distribution or re-demarcation...

Giori  Sidhva: Read his speech; I
want his version and not yours.

Sardar Hukam Singh: I am coming
to his case as well.

“That you being a staunch
follower of Master Tara Singh and
an active worker of S. A. Dal are
indulging in subversive activities.

That you under the influence of
Master Tara Singh and the Dal®
have started an ‘agitation and are
likely to employ method other
than constitutional to coerce
certain M.L.As and others to
follow the directive issued by the
S. A. Dal. You are likely to act
in a manner prejudicial to the
State for the maintenance of
public order.

Your detention has, therefore,
been ordered .to ensure public
safetv and security of the State.”

Sir. these are the grounds given by
two District Magistrates in two sepa-
rate districts and I have read the
whole of it.

Mr. Deputy-Speaker: And what did
the High Court say?

Sardar Hukam Singh: In the case
of the last two that I read out, the
High Court ordered their release. But
in the case that I read out before, the
High Court found themselves helpless
as the District Magistrate was satisfled
that coercive measures were intended
and it was not for the High Court to
find out whether really any such
coercive measures were intended or
not. The District Magistrate had to
be satisfied and not the High Court.

Mr. Devuty-Speaker: But why were
the last two released?
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Sardar Hukam Singh: Simply be-
cause it appeared to the High Court
that the District Magistrates had not
applied their minds to the question
whether the persons were indulging in
any prejudicial activities, because the
grounds were so identical and seemed
to have been cyclostyled copies. It
appeared to the High Court that per-
haps the District Magistrates had not
applied their minds towards this
-question.

Shri Tyagi: But a machine could
not have given the grounds, they must
have been written, after all

Sardar Hukam Singh: Sir, there has
been a suggestion here that Master
Tara Singh's policy should be stated,
but I would not do so, for if I do, I
would be out of court here. But when
these arrests were made, there was
the cry that while his followers were
being detained, Master Tara Singh
himself was not being touched.
Therefore, Master Tara Singh was
arrested to be tried on the ground
that he had made certain speeches.
But when the cases went to court he
was let off on the ground that he had

t committed any offence. Therefore
the position is, while he is free; his
supporters and followers are rotting
in jail.

Mr. Deputy-Speaker: Sometimes
persons are more loyal than the king
himself.

Sardar Hukam Singh: May be,
that may be the case, Sir.

I am thankful to my hon. friend
Mr. Kamath for giving me <certain
figures. When I refer to them I find
that in the Punjab 91 were detained
under clause (2) and 9 under clause
(3) making a total of 100 and the
number of cases reviewed by the ad-
visory board is given here as 47. The
number of persons released on the
advice of the advisory boards is given
here as 2. I do not know as a matter
of fact whether in other cases the
advisory board was of the opinion that
really the persons were such as should
be detained, or whether the Govern-
ment did not act on the advice of the
board, or what happened. The posi-
tion is not quite clear to me and
therefore I cannot as a positive fact,
give an opinion on that. e

My submission is this, that this Bill
which is intended to be passed to-day
should not be proceeded with in such
hurry. The liberty of the individual
is very dear to us all.
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Mr. Deputy-Speaker: Where is the
hurry? 1 find hon. Members going
on quite leisurely.

Sardar Hukam Singh: Yes, Sir, if
there is no hurry, then my motion may
be accepted, I mean that I support the
motion of Prof. Shah that the Bill
may be circulated for public opinion. *

Mr, Deputy-Speaker: But the hon.
Member has given notice of an alto-
gether different motion, his is for
reference to a select committee.

Sardar Hukam Singh: I have not
moved it because a similar motion has
been moved by Mr. Kamath and I am
supporting it.

Mr. Deputy-Speaker: But that is not
for circulation of the Bill.

Sardar Hukam Singh: Yes, Sir, I
have signed that and also Prof. Shah's
motion.

Last time we were told that there
were certain judicial pronouncements
and therefore Government wanted that
these people who might be a danger to-
the security of the State should be
dealt with and it was necessary that
the Bill should be passed the day it
was presented to the House. But
this time the Government ought to
have been aware of the position. They
cannot plead now any ground of want
of time and say that the measure
should be hurried through. They
could have brought in this measure
earlier. They knew that it was going
to expire soon and we had a December
session as well. During that session
this Bill could have been considered.
Now to say that there is little time
left. that it is due to expire on the 31st
day of March and therefore we should
hurry it through does not seem reason-
able to me.

Sir. I have tried to show that the
provisions of the Act have been
misused. Though we are assured that
it is the intention of the Government
that political adversaries would not be
affected. still what we find from the
implementation and working of the Act
is the reverse. That may be the honest
intention of the Government at the
Centre. But we know fully well that
when one party is in power and there
is naturally the desire to maintain that
position. the District Magistrate or
other officers of the executive have to
fall in line with that party in power,
with those who are at the time running
the administration. Therefore they
have to look to their bosses and to the
wishes of their bosses. And by lea-
ving the scope of this Bill so wide, we
certainly give them the powers that
way be misused as they have been "
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misused  in the past. I would crave
the indulgence of the House and
request it to see if this Act has not
been misused.

Sir. as has been rightly pointed out
by my hon. friend Mr. Kamath, the
elections are very near. We have been
making professions that these elections
would be fair and free. - I dare
say. Sir, there w-ld be no free
elections and no fair elections if
these wide powers are in the
hands of the executive or in the
hands of.the persons who hold power
at the time of the elections. There-
fore, it is very necessary that this
handle should not be given to them.
And the public should not feel that the
Government does not want a fair and
free election. Sir, my request is that
we should take the public into con-
fidence and call for their opinion, even
if it be within the short time suggested
by Prof. Shah. If the House is not in-
clined to that view, and if it feels that
that is not possible within the short
time at its disposal, then let the other
motion be accepted by the House, that
the Bill be referred to a select com-
mittee as has been suggested by Mr.
Kamath.

Shri Nazireddin  Ahmad (West
Bengal): The scope of this amending
Bill is a very narrow one. Its object
is to liberalise the provisions of _the
existing Act. From that point of view,
I believe the Bill should be supported.
But, Sir. during the debate, a much
wider ground has been covered and
democracy, freedom of the individual,
the Constitution and other high-sound-
ing terms have been invoked. There-
fore, it is that I feel called upon to
state my views.

Shri T. Husain (Bihar): Sir, on a
point of information, I was under the
impression that the amendments were
to be moved first and then there would
Be a general discussion. But I find
Mr. Anthony is here waiting to move
his amendment, and the general dis-
cussion is proceeding. What is the
correct procedure?

Mr. Deputy-Speaker: Two amend-
ments have been moved, one for cir-
culation and the other for reference to
a select committee. The other amend-
ments, relating to reference to select
committee differ only in the date fixed
for the select committee. 1st of March,
5th March and 12th March are men-
tioned. I think Mr. Anthony wants the
date fixed as 1st March. I do not think
the hon. Member who rose and pleaded
for Mr. Anthony who can speak for
himself, thinks that there is any diff-
erence in the substance between one
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amendment and arother. Of course,
Mr. Anthony will have nis turn also.

Shri Hanumanthaiya (Mysore): Are
we to understand that the movers of’
amendments will speak first and then
others will be allowed to speak?

Mr. Dcputy-Speaker: 1 am satisfying
the hon. Member when I called on Mr.
Naziruddin Ahmad to speak and not
Mr. Anthony.

S€4ri Hanumanthaiya: I should like
to know whether after the movers of
amendments have finished others
should catch the eye of the Chair.

Mr. Deputy-Speaker: There is no
such rule. It has been again and
again said by the Speaker that there
is absolutely no such rule. There is
a large number of amendments and
persons who want to move their
amendments will be given an oppor-
tunity but it is not an inflexible rule.

Shri Naziruddin Ahmad: I was going
to ask whether such high-sounding
names as constitution, freedom, liberty
and other things could be legitimately
tnvoked in opposition to the Bill.
What is liberty, after all? We have
got liberty of the democratic type.
There are other kinds of liberty. which
are of a dictatorial type. For good or
il we have chosen the line of demo-
cracy and democracy means the rule
of law as opposed to autocracy or rule
by force. All liberties and freedoms
in a democratic form of Government
must conform to legal means. We
wmust uphold the law. Democracy is
a rule of law, where there is supre-
macy of law. If therefore there is
a party or individual or a group of
people whose object is to subvert law
and order, to remove the present Gov-
ernment or any Government by force,
1 ask whether that is the kind of
democracy which we want or whether
that is the kind of liberty which we
have enshrined in our Constitution? I
believe it is the duty of everyone who
wants democracy and liberty first of
all to uphold the cause of law. I sub-
mit therefore it is those parties or per-
sons who work in secret to create dis-
affection with the object of subverting
the Government or removing the Gov-
ernment by force, who are the target
of this Act.

The present Bill tries rather incon-
gistently, I believe, to liberalise those
orovisions and those hon. Members
who are in sympathy with the law-
breaker should rather thank the hon.
Minister for humanising the provisions
in the present law.

What are the three principles en-
shrined in the Bill? One is procedural
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that an order should be valid in an
area and not beyond the jurisdiction of
the issuing officer. The second is that
cases of those persons should be
brought before advisory  bodies.
Hitherto the opinion of the advisory
body was not binding upon the Gov-
ernment but now the Government
wants to restrict its own powers and
give the fullest latitude to the advi-
sory bodies. and they will certainly
consist of high officials with judicial
experience and Government is bound
w0 go by their advice. I think this is
a principle which goes in favour of
those hon. Members who are opposing
the Bill. Then the third principle is
that persons who are detained should
be allowed to go out on parole. so as
to help the criminals give up their
ways and mend. This is _another
liberalising provision in the Bill with
which the entire House should agree
and specially those who are in sympa-
thy with the law breakers. These are
the three great and impog’tant prin-
ciples which are embodied in the Bill

I submit that law-breaking must not
be encouraged. The Government’s
duty is to govern and protect the in-
nocent from the hands and ravages of
the criminal. 1 believe that the
method of open trial can be expected
when the crime is open. If there is
murder, rioting or other open crime
they can certainly be tried by a court
of law. But we have to contend with
crimes of an extraordinary character.
These crimes are committed in secret
and therefore evidence is very difficult
to find. They exploit the grievances of
the people and encourage them to rise
in revolt against the existing Govern-
ment. The crimes are not against the
Congress Party or any other party.
They are against civilised law, against
civilised government and civilised
order of society in the whole country.
Therefore I submit that every one,
mpart from his political complexion,
should rise and support the original
Act, which is now being adapted in
this House.

There are those criminals who werk
in secret and an exhibition was held
in the Parliament building during the
last session where a large number . of
weapons used by them was displayed.
This showed that there is a party
which though trying to sympathise
with the kisans and the poorer sec-
tions of the people are trying to ex-
ploit their grievances and are ready,
whenever they get the opportunity to
subvert the Government and thus bring
about a condition in which it would
be impossible for any man to live. It
is these matters which have ta be tack-
led and tackled in a manner as laid
down in the Act.

12 FEBRUARY 1951

(Amendment) Bill 2757

There is also the other kind of
eriminals who should also be roped in
by the Act and the amending Bill.
They are the black-marketeers. They
also work in secret and try to take
advantage of the poverty of th¥ people-
and the shortage of food and other
necessaries of life. They work in
secret and therefore evidence against
them is hard to secure and perhaps
would be insufficient in a court of law
for conviction. They are.a large body
of versons with ramifications and with
subterranean connections with the-
forces of law and order. against whom
evidence is lacking but the Govern-
ment has ample information in their-
possession about them. 1 believe the
best way to tackle these criminals also
is to bring them within the powers.-

given by the Act, namely to detain.
them.

.1 submit that the orders of deten--
tion which have been passed have been.
exercised on a mgre liberal scale and
what little action has been taken
against the black-marketeer is rather
disappointing. I submit that strong
action on a widespread scale should be-
taken against them if we really :
to check this growing evil The-
liberalising provisions which are incor-
porated in the Bill have gone slightly:
on the wrong side. We have shown
much greater sympathy for these
criminals than they  re; deserved..
And the criminals should take proper
notice that if they do not mend their
ways, if they try subversive methods,
try to exploit the poverty and griev-
ances of the people, this House will be
strong enough to arm the Government.
with more drastic powers than at
present. After all, the people must be
able to live peacefully. One sugges-
tion has been made that instead of
employing this Act it would be better
for the Government to give the people
full opportunities for a better living.
No doubt that is the primary duty of
Government - but for reasons beyond
control things are not within their
hands; things have gone much beyond
the stage they could tackle. But that
is no reason why this factor should be
exploited to break the law, to break
the Government, to break civilised
society altogether. I believe that the
problem should be tackled from two
aspects: one from within and the other-
externally. The material grievances
of the pecple regarding food and other
things should be solved. At the same
time those who want to exploit them
for purposes of subversive activities
must also be tackled through the pro-
visions of this Act.

I therefore submit that there is no
grievance against this amending Bill.
If there is any, I believe it may be
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Jegitimately claimed that the grievance
is that the Bill rather softens the very
‘mecessary provisions.

Sir, although it is a very good
measure necessary for the administra-
tion of the country, it has been, as
has been pointed out, employed in
certain cases where it should not have
been, namely,. to rope in certain politi~
<cal adversari I think the Govern-
ment should carefully note these matters
and in applying the provisions of this
law they should rather be careful.
Instructions should go round to the
State authorities that this Act should
‘never be used against mere political
opponents. Its use should be confined
to genuine cases.

Sir, it has been pointed out that in
England and America cases under
these provisions are rare. In England
they are practically rare. It is so
because in England there are no cri-
minals of this type. The British are
essentially alaw-abiding people. They
are essentially free but also essentially
law-abiding. These two- civically con-
tradictory things must be combined
in every law-abiding citizen. You
.should be free and you should be law-
abiding. Without law your freedom
will amount to the freedom of the
jungle. Therefore, the English analogy
-cannot be applied to India. We heard
that for several centuries no political
-crime has been committed in gland.
There for several centuries no politi-
cal leader has been murdered or Kkill-
ed simply because of his political
opinion. But we have it here. When
we were breathing the air of freedom,
when we were going to cross the
threshold from bondage to liberty, it
was just at that time that the greatest
man of the time, the Father of the
Nation, was done to death by a crimi-
nal. So, is it permissible for us for
once to argue that because in England
there is no such law there should be
no such law in India too? The condi-
tions essentially differ. Even in
America the law-breakers are very few
but there are a few there. So, the
question will merely depend upon what
amount of liberty can be given to all
these law-breakers. Are they free to
ply their trade in secret to subvert the
liberty of the citizen? One can under-
stand danger from without. An in-
vasion can be made by Sardar Baldev
Singh and his ample army. But here
we are dealing with an invasion from
‘within. The enemy is within our
“home. These enemies are our neigh-
‘bours and they employ sweet-sounding
-expressions, high-so g phrases
like, “Liberty of the people”, “Freedom
for all”, “Food for all”, and so forth,
Al this is lip-sympathy and they want
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merely to exploit the people in order
to snatch the reins of Government sub-
verting everything to pieces and con~
vert the country into a ruin where
there shall be nothing but plenty of
opportunity for these law-breakers,
where there shall be nothing but want
and absolute poverty for the people
for whom they profess to shed tears.

I therefore submit that the principle
of the Bill should be accepted and sup-
ported by all. There is nothing for it
but pure acceptance.

One long-exploded principle of crimi-
nal law has been invoked in this House.
It is said that it is a sacred principle
of criminal law that it is better that
a hundred guilty persons are let off
than that one innocent person should
be convicted. This doctrine has long
been exploded. That principle was
propounded by a judge about two or
three hundred years ago. That was
a kind of a diplomatic flurry, or rather
a rhetorical exaggeration, which he
was making. . But now it is admitted
by all great authorities that that pro-
position is fallacious. It should never
be that a hundred guilty persons should
escape. It can never be that even one
guilty person should escape. And also
it should never happen that one inno-
cent man must be convicted. The pro-
position is entirely fallacious. It was
delivered by a great judge in the
exuberance of his eloquence. He in-
dulged in that picturesque expression.
It was never a precise legalistic prin-
ciple. And I therefore submit that the
principle shoul { be discarded once for
all. The whole question before the
crimina] court is whether the evidence
before it can prove that the man is
guilty beyond doubt. If there was
room for any reasonable doubt he
should be acquitted. This fallacious
idea of acquitting a hundred guilty
persons rather than convicting one in-
nocent person does not find a place in
any serious law book or with any
serious-minded lawyers. Such propo-
sitions should never be taken serious-
ly, and I believe such a principle has
no place in a civilised society. There-
fore, it follows that we should pursue
our course with clear confidence. It
the Government believe that there are
persons who are using subversive
methods, who are ready to destroy all
forms of Govefrnment, it is the duty,
not merely the right, of Government
to prevent such people from acting by
punishing them, by trying in a court
of law if evidence is available, but if
they have secret ways of daoing thlnfs
without leaving any trace which could
be brought before a court of law, then
they should be dealt with by the pro-
visions of this measure. These law-
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breakers have no claim for sympathy
and no claim for indulgence at our
hands.

With these few words (4An Hon.
Member: Not few but very many.)
No, I do not think so. Other hon.
Members have spoken for half an hour
and an hour and I have taken only
ten _minutes. (Interruption) I do
not Ifke to be regarded as a good boy
merely on account of the length of the
speech. 1 think the speech should
contain some substance.

5 pM.
Shrimati Renuks Ray: I hope the

hol?. Member will remember that him-
self.

310 PSL
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Shri Nazruddin Ahmad: I think I
have made it quite clear that I am
opposed to the amendment.

Several Hon. Members rose—

Mr. Deputy-Speaker: Shrimati
Durgabai.

Shrimati Durgabal: It is now filve
o'clock and you have called me. 1
hope that this will be taken as giving
me the chance to speak first tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Tuesday the 13th February 1951.



